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lol', ANNExuRql tr

List of leases Granted and same were determined in Survey.No. 104 of Muddanapalli $f , Santhipuram (N{), Chittoor District pertains to
the O/o the Assistant Director of Mines & Geology, Palamaner

S.No Name rnd Address ofthe Lessee Mineral Ertent Sy. No. Village Maudrl From To StatuI

l)

D

D

D.M,G. Progs.
No.

A,D.M.G. Progs' No.
& Dtte

DeterufuttioL/
surrender order

NOC
Clasilic8tioD

I
Sri R.V. Muneppa, Prop: M/s Jceran
Granites, D.No. 283, lakshmi Nagar,
Kuppam

Colour
Granite

t.012 1M Muddanapalli Shanthipuram 05-11-1992 M-l l-2007
3377 /Q4/t992,
Dt.08.10.1992

25191Q192, Dt.
05.11.92

29028tF.4-2102,

Dt.29.08.2003

Adavi
Poramboke

2
IlVs Harsha Granites Ltd., Mg. Ptu: Sri V.C
Naidu, # 19-l-20B, Rajiv Gandhi Road,
Chittoor - 517 002

Colour
GIanite

1.255 104 Muddanapalli Shanthipuram 02-04-1993 0l-04-2008
'149/Q2/t993,

Dr.04.03.1993

950/Q/1993,
Dt,.O4.1993

29033/R4-212002,

Dt.17.10.2003

Adavi
Poramboke

3

ItVs Vijaya Jyothi Granites, Prop; Sri G.V.
Krishna Mrnthy, D.No. 4-108, Gatrdla Steet,
Kuppam

I 104 Muddanapalli Shanthipuram 05-03-1997 04-03-2012
595',7 tR4-2B1t991,

Dt-08.01.1997

'140/Q/1997,

Dt.05.03.1997
29027 /R4-2/2002,

Dt. 17.10.2003

Adavi
Poramboke

4

N,[/s Sdnivasa Granites, Prop: Sri L.
Umasankar, # 14-79, Radhakisbnan Cross

Road, Kuppam - 517 425

Colour
Gmnite

2 104 Muddanapa[[i Shanthipuram 06-03-1997 05-03-2012
2t128/R4-2B.196,

Dt.08.01.1997

264/Q/9',1,

Dr.06.03.1997

29629/R4-2102,

Dt.17.10.03
Guttaporamboke

Sri A. Narendra Raja, # 307/7,23rd Cross,

6th Block, Jayanagar, Bangalore - I I {1st
Relewa[]

Colour
Cranite

r.093 104 Muddanapatli Shanthipuram 23-01-1999 03-05-2008
t4050/R4-2Blg',I ,

Dt.17.12.1998
l554iQ/1993, Dt.

23.01.1999

290301k4-212002,

Dt.14.10.2003

Adavi
Poramboke

6 I\4/s Shiridi Sai Baba Enterprises 0.404 104 Muddanapalli Shanthipuram 06-09-1993 0s-09-2008
27591A2/93, dt.

20-07-1993
3285/Q/1993,

Dr.06.09.1993

Procd.No.

29025tP.4-2102,

dt. t 7-10-2003

Adavi
Poramboke

D

ll

I)

(
Assistant ctor of Mines & Geology,

Palamaner

-q--5-
\

Colour
Granite

Colour
Granite
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tk Revenue Department -.09

,q \
From ZL> To

The collector

chittoor, Smt.V.KalPanakumari

t
Tahsildar

.SanthiPuram
RacAt r/\/2015 dated t4 I 2/ 2ots

Sir,

Subi Mines& quariies- santhipuram Mandal - MuddanapalliVillage- Sy'no 104-

Classificatlon of the land and recommendations of the tahsildar- requested

Report called for submitted -Reg'

Ref;- Distiict collector, chittoor Roc E8/1915/2013 dated L01212015.

I Invite kind attention to the reference cited and submit that the district collector,

chittoor is directed the Tahsildar , santhipuram to submit report on the Renewal quarry lease

application for grant of color Granite over an extent of-jt o-sr hectors in s,No 104 of Muddanapalli

Village, santhipuram Mandal applied by Sri, A.Narendri Raja is called for in the above reference '

ln this connection I submit that the Sy.no L04 total extent '408-42 acres originally

,tlassified as Porbmboke Noted in the classification column and Noted in the remarks column as

Adavi ( Forest) . ln the above 5y.No the then earst while Tahsildars of Kuppam Taluk where sub

divided the s.no and issued DKT Pattas as per enjoyment to an extent of 151-23 acres to the

different Riots the remaining extent is covered with Big boulders and Roks on Nature ' ln the year

1.9"8'9.!h.9..a}q.VeapplicantisappliedforGrantofquarryteasetoanextentof5.00acrestotheAD,
Mines and Gelogy, Anthapuram . The AD is Granted lease in the names of M/s' siridhi salbaba

Enterprices and A.Narendra Raja on the basi! of NOC issued by the then Tahsildar Vide certiflcate

No D.Dis 23g/8g dated27l2lt989 for a period of 5 years and further the same has been transferred

in the name of D.Ramana Vide AD , Mines and Gelogy , Chittoor Proceedings no 75541q189 date d

ztlslLgg3 for a period of 15 years . . Further the Mines Department has passed an order stating

that the Quarry lease for Gray Granite over an extent of 1,093 hectors ln s'No 104 of Muddanapalli

of Sri. A. Narendra Raj is hereby determined since it fills Forest iand and the same was Granted

under mistake of fact as Revenue land . as per the orders of Director of Mines and Geology ' 
chittoor

Progs. 29030 l}42lo2 dated 14110 l2oa3. Aggrieved by this the applicant filed wP before the

Honorabre High court of Ap Vide wp no 24s}o of 2014 and w.R No 1547 of 2072 dated 6/1212072

-reluestedthJcourt directtherespondentstoGrantRenewalofLeaseforquarryofGreyGraniteto

the Petitioner . The Honorable High Court of AP passed the common order on LgltTlzAM' And WP

is disposed directing the 2nd respondent ( Director of Mines and Geolgy ' HYdefabad ) to obtain

appropriate report and pass appropriate orders on the applications of the petitioners in terrns of the

directions of the Division Bench, in any case, within four weeks from the date of receipt of a copy of

the order, No order as to costs. on the High court orders the applicant is filed an application before

{he District collector, chittoor for Grant Renewal of quarry lease in favor of applicant '

tn this connection I submit that on Nature the Land is covered with big boulders and

Rocks . The court order copies and village accounts are herewith submitted for kind perusal

Yours faith fully

\
4 t l/

V t

TAHSILDAR

SANTHIPURAM

COPY SUBMIfiED TO THE SUB COLLECTOR, MADANAPALLI FOR FAVOUR OF KIND INFORMATION

.Lr

\

I\\
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ft-.,^l ' '* i* .EqJ^V]l

' ""Rptrpriue DePartment

L

From

-$i sioof,arth Jain, l.A'S',
' :" District Collector,
*u chittoor

,\\l\r*

To
t/ The Assistant Di

p rtt)

Mines & GeologY'

Palamaner

Roc E8/576412014 dt'05'1 1'2015

lvlines- Chittoor District - Santhipuram Mandal- tr/uddanapalli village -
s.'N;. fi4 _w.p. Fir"o by sri.shirdi sai Baba Enterprises &

n.flrt"nOt aralaSlo AOiriyalappa - W'P' Disposed - certain

clar:ification issued - Reg.

YourletterNo.2ggTlQ12008dt07.01,2015&15'05.2015

N" \' flF'^oo *- suP
\ r,;' , \l-rf, .S' :r' 1*\

** qd_,,v'

Ref:

@ I invite your attention to the reference cited wherein you have requested tot\
clarify on the renewal of quarry lease application filed by sri A' Narendra Raja and

M/s Sri shirdi sai Baba Enterprises as the Hon',ble High court of Judicature at

4 has

,f", Hyderabad in orders dt.18.11'2014 in'

directed to obtain appropriate report and

W.P.No.

pass appropriate orders on the applications

of the petitioners in terms of the directions of the Division Bench, with in four weeks

fi'om the date of the receipt of the copy of the order'

ln the instant case, the Tahsildar, Santhipuram has reported that the land in

survey No.104 with totar extent 4Ag-42 acres is originaily crassified as Poramboke

noted in the classification column and noted as Adavi (Forest) in Remarks column

of Muddanapalli village. Latter the then erstwhite l'ahsildar, Kuppam has sub

divide,l the land as per the enjoyment and granted DKT PATTAS to an extent of

151-23acres and remaining extent is covered with boulders and rocks in nature"

on verification of the Fair Adangal of tr/uddanapalli village of santhipuram

N/andal, it is noticed that the land in survey No' 104 exnt 418-42 a.cres is mentioned

as Poramboke in the classification column a nd noted as Adavi (Forest ) in

Remarks column No. 12.

ln this connection, it is informed that the chief commissioner Land

Administration, AP, Hyderabad, in reference No' P,311178l2A11-ll dt'30'05'2012' has

given clarification that any alea recorded as Adavi in Revenue records' irrespective

ojthe!1 own_e11hiR, shall alsg attract the provisions of Forest conservation Act' 1980

and prior appror;al of the Govt. of lndia is mandatory for use of such areas for'any

non forest purpose. (Copy enclosed)

As per above clarification of the chief commissioner of Land Administration'

Andhra Pradesh, Hyderabad, no NOC can be granted to the land in survey No'

104 ofMuddanapalli village of santhipuram lvlandal for quarry operations as the land

is noted as Adavi,
Yours faithfullY,

Sd/- Siddharth Jain,
District Collector,

Chittoor

llt.c.b.oll

IN

Yr,'ui

D ue Officer



Roc EB / 5724' / 2012 Dt:16 06'2O 12
-\b-
Collectors Office, Chittoor'

I] A.P., HycleraDacl

al Consefizator of

Itha ab per. the orders

Co of India in W.P.

1n SecLion .2, will not

^ clIRrc[rn-A]l{,

Sub: - I\{ines & Minerals - Chittoor District - Grant of Miling lease -
' Clarification on iands recordecl as "Adavi" in revenue records -

C o mmr-rnicatg d - Reg'

iRef: - CCLA's ReI No. F;3lIl7Bl2OII{I Dated: 30'05'2012'

The Chief Comnr.issiorrer: o[ Lund rldrnini

in the reference citecl has informed that the

fiorests (I{eacl of Forest Force), Hyderdbad stated

datecl 12. I2.Lgg6 passed by the Hon'b1e Supreme

IrTo. '2o2ll99s the term 'forest land' occurrin{

only inclucle 'forest' as understood in tlee dictionarl'- ense, but also anY

area recorcled as forist in the Govt record ir,r9.spe.qtili-e' g{-i!s oy1e_t-s]rig

:t,iui*howithastobeunclerstoorlforthepurposeofsection2ofthe
Act. The Provisions enacted in the Forpst Conservation Act' 198O-for the

conser-vation of forests, and the matters connectecl therewith must apply

clearly to al1 forests so understoo.gl irrespective of the or*rrership or

Sc1/ - V. VinaY Cleald 
'

Joint Collector,
Chit[oor.

classificatlon thereof" " '" 
in the re seni-re recorcls'' As such any a-rea recorclecl as "Adavi"

irrespective of their o&lrnership sleall also lig:l dl"-ft:-"-111o1's-{ior-"=i

Conseru^tior,. Act, 1980 and prior approval of t].e Gov l of Inclra rs

restrY PurPose A coPY of
mandatorlr:fo. ,-,"" of such areas .fpr arry non-fol

:d is enclosed herewith'
tJ:e CCLA's refcrence citl

. in view of the above' all the Tahsildars in the District are hereby

clirectecl to follow the instructions scrupulously'

The receipt of the lcircular should 6s asknewledgecl by return post'

1\ r:.c.b.o.\\
,af<- ;

sup ndent (tr)
(;

'1'o

1\11 the Tahsilclars in the Distqict

Co1ry to the Sub Collector, I/Iadanapa1le

copY to the Reverrue Divisional Officer, Chittoor / pathi
Collectors offic

copY to .the El , az, ag,E.4,F5' E.6, E7, E8 Asst

Chittoo r for S.F'
CopY to the F Section SuPerintendent' Collectors offlic9, Chittoor.
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Offlce of the Chi ef Comm issioner of

Land Admlnistrati on, A.P HYd erabad '

ta
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\
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t.

b:- Mines and Q'uarries- Srikakulam District- Grant of mlnlng lease

in SY .No.1, So ntinooru vi llage, Nandig 66 Mandp Clarification

soug lrt for - Cl arificatlon issu ed -Communicated - Rega rding

l.Collector, Sri l<alculam Rc' t\o'2L4312007'H3 dt.18.7.2011 add

ts Stience an cl Tech DePt'il ? 'iri li
'I ,t F.el':,-

,it 2,CCLA
to Govt ln Env

's Lr.No.B
ironment/Fores
3lLL7BI}OLI,

3.Prl Conservato rof Forests (H ead of Forest Force), HYderabaddt. 23.8.2011

t'ii' ,'.. .. - '. ;
'iiii t:- ', RC No.38195/2

@@@
1.t cited has sought for a

Tlre Collector' Srilcalculam vide ' reference
ence ancl Tech DePt' through

ctaril'ication from tlre G ovt in Environment/Forests Scl

,"r*nr"i Recorcls though theY

lands recorded as "Adavi " ln

cle the reserve forests' will
LlriP Ol'l'lce wlretlrer tlre

noL noLified forests or Protected for'ests and outsl

m Govt.of India or not' Tlre
als

urire clearance under Forest Conservatlon Act'1-980 fro

the quarrYing oPerationsrufl

lector lras sought I'or the above clarificatlon so as to stoP

ndigam Mandal which is

OLLIFz, dT,,LZ. 4.zoIZ.

00 of Sontlnooru vlltage of Na

colLmn No'12 of the Fair
irr'SY.No'1 l7 ext' Ac 1560

notlfied as "Adavi" ln remarks
from the local Press as

classiiied as Poraml:olce and

/\dang a[ as the quarrYing operatlons is attracting criticism

. vvelIraS'
tr'Peo ple's rePresentatlves of For:ests (Head of Forest

r ,.1

rolce),

Vicle re[erence 3'd cited, the Prl, Conservator
7:..L2.Lgg6 Passed bY tlre

liyclerabacl slated that as per tlre orders dated
the term 'forest lancl'

SuPreme Cburt of India in WP No'202/1995
Understood in the dictfonarY

Cot

Hon'ble

occurrltrg ln bectiorr 2, will r'tot ronly include'forest' as

sense, but also anY area recor'd ed as forest in the Gov

ownershiP This is lrow it has tP be understoocl for the PurP

/\ct, Tlre

conservationl ot

provislons enacted i i

foresl-s, and the

n the Forest ConservaLio

matters connectecl therewlth

all'forests so underctood irresPective of the ownershiP or classi

As suclr any area recorded'as 'Ad-gY[ ln tlie revenue records,

rvatlon Act; 1980 arrd'

irresPective of

l-lrei r ownerslriP shall also attract the P.ro

laism

vislons of Forest Conse

andatorY for use of such areas for anY nott-

r aPProval of the Govt of lnd

t record lrresPective of iLs

ose of Section 2 of tlre

n Act, 1980 for the

must aPPIY clearlY to

prio

forestrY PurPose

A coPY of tlre above clarification is

staLe fot' lnfornration and guidance'

il f .b.ot.ll

SuPerinte

flcation thereof

communicated to all the Colledors in tlre

cd/-S,Sunclara Raju'

no"ttr'li er co m m i ssi o n e r'

I?,'anu Collectors in the ?tul"-'-'-

:ffi"T"":Jffi;,i$il" ;::;:
CoPY submil'teo
HYclerabad' '

nmentlWing, o/o.ccLA, Hyderabad along wlth a copy

I'Secretary to Govt'' nevenuei (Assgn'I) Dept'' A'P''

\.)..-

N*,

ent
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GOVEITNMETUT OF ANDHRA PP*BES}1

FCREST DEP,qRTIV!.,Y

Frorn:
Sri !-litesh lvlaltrotra, I'f 'S',
Prl. Chief Ccnsrltvatcr. of furcsbs

..(l'!encl of ForP-.st Force),

)incll'rra Pradesh,
;Aranya Bhevin", saifabecl,

f-lytforalr,ad.

Fiyderabod,

B,c " 
ru,p. 3 g g s6l2l.$ s $, I iE ltr-" dE$€d, l[ 8,04f, 0'[P'

B.R.i(.R.Bha\rail, TanldrUtld'

;ii;irt leases situated in the

t,

rSItt;

Sub: -

*.* * * *

attentlon is.invlted ttr tlle ref€r€nce l"t.tlted,
i

vulrereln a clariflcation has

whether the lands tecorded as',\davi'in Revenue rccorcls, though theY arc

as forests or Protected
'forests and outside the r€$erve forests, will require

cleatance uncler Forest (Conservation ) Act, 1980, from Governnrent of India or not.

pUrpQee'

Tlris is for inforrnation arrd necessary action' 
'

./oLrE faithfullY,

InlJrisregard,itissubrnitted.thataspertt*--oig:rdated1.2.12,1996passedby
rlre tJsn,bi. supr*,i6'L;rrt ,f India-'i, il.f,.!j;0;:1[g,g5,1".,..,, Tilte i'emt "foreot

[a'n*fl,, o$rcurrfi,,n* iii"s."ild, 2, wi[, ;*i';;ily mou*a*attrcgtL"'ds uandenstqrq'rl ist

.[]ne dicltlomary ffimse, hnrt a*so *nV 'n*t 
relonded ae frire5t iln t[re Sc*nsmrr*eaat

l:ec*rnr, il'tesXrer:tlvs ef lto ow-n91'*illt':-Tdi"-ls llsvu lt luHo to bd gnclerstoed f'or

ril,o,e grunnpo.sa ofl s;*[iil e'o'f tthe ifl-*'?i'" et;;i-fusi e&aatsd in tflae F*reert

Cormsorv,a'&iom A'ct, [q8g..f+r {:tsse'tii'n*nt'"ltlt" *g fereste' ancl x*la rmmt'lfters

u+msnecler,l. t9l*l'elfuE$v lmwlt *pgly 
""G*ugy 

19 mlf forests rDCI unders!:o+d

Irru,osgae,uLfivo o,f t,l**-*o.ltl*rs[nip or cflaoslrl.cntflora th,erB,of''' o,o,,.''

.AssuclranyareCIrecqrde{l.ns.Adavi,,i*lYRevenue'recoLds,irrespectiveo[
i:treir ownenstrip snJlt uluo ,ttrp.o tiroprrriioi',u ol li':f 

(io'u*t'-ution) Aet' 1980 anrl

prior appr,ovar of ft:i""'ab;";;l ;ft*i"ry {or use of uuir* *r*, for any. non-forestr-v

rrotlfiecl

IJoPY tb Directo r of lYikies Br GeoiogY; Bh Floor,

CA ncel allthe

./,/ibrtuer tr@py f l.

l\{ines & Quarries 
_ Grant of mining leaseg lh $y.No,l o1,Scnt|nurr"r (V),

il;;,s;#in,ii"srn"iriilr* ui*t,icf- cbssi1cption of larrd - Res'

1. CCLA's Lr.['!c,83/1 L78[2OtL,dt'23'B'2011' - '

?. Disr.ColleclCIr, siiltartr"itam Rc,ir!o.zL 43 ?ofr7",-)11; i1'1''^ 1:1:LL'
; : t jq.;,; ;. p.,'din;;N;,s:oiornr- LtzoLL'z' dL5' 10'2011'

Srii- Hltesh Maihotm,
pri,Cfriet Clnser"rator of Forests
' " -qireadiof 

Forest Force) :'

,{r ,il*E;

-*';UW
tti

,,ffiN"

l{yderhbatl
5y.l\1o.1 of

for infcrrniatiolt' It is requested to
rea attrads the provielons of F(c) Act, 1980.

Sontinuru (V), as a

Srilml$lam fcr infcrnratlon and necessqry nc"lonr

CopY to l}ist'Collectur'

Cog:Y subrnitted to the SP t.Chief Sect'etary to Government, Environrnent, Forests, Science

trlo.6475/[or.I(1
.DePBrtmetrt,

)l?:oL], dt.l-3,0e
A.P';l l-lYderbad n'lth relbrence to thelr memo

8r TechnologY ,20i1 antlfor {avoul of inforn\ation,

eoP'Y to Add l.Prl.Chief Conservatdr of ,Fcrests, VisakhaPatnaml/
'Divisiona l'Forest Officer,

Sriltol<.uthm for lnforrnaticn TheY are reques'iie5i to ensure t}'rPt rro vloiatiot: talceg place

,in tlte 6a of F(c) Actr 1980.
t

,.\\'l

for Fs'$" Cnrflef eourservato's'

L
'a

ft,..-,

itl area ln violation

otf [Yoe'eslfe"

ai,p,r,

I

I
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GOVERNMENT OF ANDHRAPRADE SH

DEPARTMENT OF'MINES AND GEOLOGY

, M.Sc.,
of Mines & Geology(FAc),

To

1. The Vice-Chancellor/
Registrar
Dravidian University,
Srinivasavanam
Kuppam- 517426.

2. The Tahsildar,
Gudupalli Mandal.
Chittoor District.

II

:i

Gudupalli Mandal,
Chittoor District.

Sub :- Mines and Quarries - Chittoor District, Gudupalli Mandal - Quany leases falling
' in the lands of Dravidian University - Already proposed for determination of
Quany Leases falls in the University premises - Fresh rvorkings noticed in and
other than the Quarry Leases in Sy. No. 9 of I(anamanapalli (Vg) & 44 of
Yamaganipalli (Vg) of Gudupalli (M), Chittoor Dist - Take necessary action
against the illegal excavators -File cases on Miscreants- Requested - Regarding.

Ref:- 1. DU/Eng/Letter No. 239l2020-2L, dt.04-6-2020 from the Registrar,
Dravidian University, Kuppam.

2. This office Letter No. 674lDUl20l2, Dt. 07.08.2019 addressed to the Director
of Mines & Geology, Ibrahimpatnam.

3. This offi ce Lr.No. 674lDU I 2012, dt. 0l -07 -2020.
4. News published in the EenaduNews Paper dt.14-07-2021 in the caption of

"Dravidalo Mining Danda".
5. I etterNo. 1607/2021-22, dt.13-07-2021 from the Registrar, Dravidian

University, Kuppam, received in this office on16-01-2021.
6. Inspection dt.17-07-2021 &22-07-2021 of this office Technicai Staff.
7. This office Letter No. 674lDU/2012,Dt.26.07 .2021 addressed to the Director

of Mines & Geology, Ibrahimpatnam.

&&&,&&
I invite kind attention to the subject and references cited, through the reference 7th cited

this office submitted detailed report on the news item was published in the daily Eenadu District
edition dt. 14-07-2021 in the caption of "Dravidalo Mining Danda" and published that without
permissions the granite have been excavated in the premises of University area.

Further through the reference 5ft cited, The Registrar, Dravidian University informed that
action may be taken to stop the qua:rying in the Dravidian University lands

are carried out illegally at di erent areas in the vast
difficult to expand its construction activity to the area

the Harappa Bhavan Building located near Quarry Site. Further, stated that the quarrying
1.822 Hectares and
of Gundlasagaram

Contd...2

t

j' ...

'.

L etter N o. 67 4 IDA / 2012. D t. 0 5 -10-2021

and the University

: Panchayat, Extent 2.000 Hectares in Gudupalli Mandal, Chittoor District.

this connection, this office Technical Staff have conducted surprise rides,on the
quarrying of Colour'Granite at the University lands on 17-07-202L During the

the Inspection Authority noticed 101 Semi dressed Colour Granite Blocks at



numbered
available

MineralLocation of the blockssl.
No.

ADP -U38 to
ADP -U6326Colour

Granites1

M/s Arcirean Granites
44, Yamaganipallc N), Gudupalli (l\4),

1.093 Hect.,

(P) Ltd., S.No.

120 47',9 59" N 7g0 18'37 rrE

ADP - U29 to
ADP -U379Colour

Granite

Memorials, Mg. Ptr:

Sri Munarvar Basha S'No' 9lP,

I(anamanapalli (V), Gudupalli (M)'

M/s Monumental

6LL1 Ifect.,
tl0 2 Eco J71840" N7',4 5^0

^L1

ADP - U64 to
ADP - U13168Colour

Granite

Expired QuanY Lease

Arcirean Granites (P)
held by M/s

Ltd., S.No. 1,

KanamanaPalli ry), GuduPalli (M),

3.562

3

144.809ADP - Ul to
ADP -U2828Colour

Granite

Unauthorized area at ofSy.No.9

4

o{)Gudupalli(v),KanamanaPalli
0 J 2447 EN 17g0 8'97',1 2'

Further it is submitted that, thc lease holders of M/s Archean Granite Pvt' Ltd

this office to accePt the surrcnder of Qlrarry Lease held bY them dulY submitting

affidavit and witir rcgard to M/s Monumental Memorials also stated that they are not

the quarrY since stoPPage of dispatch permits bY the Assistant Director of Mines &

Palamaner. Holvever, this office has alreadY requested the Director of Mines and GeologY,

Ibrahimpatnam to cancei the above said two Quarry Leases, as requested by the Registrar,

Dravidian UniversitY and based on thc report submitted by ttle Tahsildar, Guduiralli Mandal vide

referencc 2nd cited. Hcnce, the above said blocks have to be protected until clisposed bY

deploying the securitY of Dravidian UniversitY asr the said proPertY belongs to your University

area only, as well as VRO's of the concerned villages.

Further, carlier this office Technical Staff along r.vith the Police Department,

Mandal noticed unauthorized quanYing of Colour Granite at I(otarayi Gutta,

University, Gundlasagaram Panchayat Gudupalli Mandal, Chittoor District on 19-02

seized 18 blocks (ADPVl to ADPV18) covered a quantity of 55.099 cbm of Colour

collected an amount o f Rs. 8,33,371l- towards penalty from the defaulters

Further it is brought to Your kind notice that, this office'number of times

the Quarry Leases falls in the UniversitY premlses have been proposed for

Quarry Leases and requested not to allow the other Persons to enter into UniversitY Premises

deploying your staff and to take further necessary action against the culprits tvho are involve

the Illcgal quarrylng in Dravidian University lands and safe guard the Government Prop

if necessary file crirninal cases against the culptits, as the entire lands pertains to the U

Property.

Further, I submit that, this office has not permitted and issued any dispatch pennits to the

above tr,vo leases situated over an extent of 2.915 Hects in Sy. No.9 of I(anamanapalli and Sy.

No. 44 of YamaganiPalli Villages of Gudupalli Mandal, the Asst.Director of Mines & Geoiogy)

Palamaner has not issued any permissions to establish the new quarries in the subject area so as

to do quarry operations. On physicai observati on, it is also noticed that some illegal

going on the lands of Dravidian University other than the above two Quan-y Leases in

of offrcial Quarry Lcases, 'r'vithout obtaining any permission from the Government. H

with meager staff of the o/o the Assistant Director of Mines & GeologY, Palamaner

detected the follorving cases on unauthorized quarrying of minerals in this office jurisdiction for

the last 3 years rvith five Technical Staff and also have to be covered 385 existing QuarrY

and 130 Mineral Based Industries and have to be attend newly proposed

1r

2020-212019-20201 8-19
Amount

involved
No. of
CASCS

Amount
involved in RsNo. of casesAmount

involved in Rs
S.No No. of

cases

924,08,37,2592022,19,01,319t71
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In,riew of the above, The Divisional Forest officetrmav ri1!ly requested to

give suitabre instructions to the concerned Forest officiars to enquire into the matter

and find out the culprits who is .utt,ing the illegal workings in the subject area also

make enquiry uuorf such iilegat quarrylng actio-ns in their jurisdiction area and may

kindly take stringent action igainsi ift" f*tton / persons who are indulged in such

illegal activity in the interest of safeguard the Revenue to the Government

exchequer as you have already stated ihat any activity on the above said land

attracts the provisions of Forest conseivation Act,1gB0 and also requires approval

by the Government of india vide Rc.No.1193/2020/TO, dt' 18' LL'2020'

This is submitted for kind information and further necessary action in the matter.

Yours faitirfullY,

Llill \rt/rt-/

eologl,of sandG
PALAVIANEI]..

Copy subn-iitted to

The Director of Mines & Geology, Iblahimpatnam for favour of kind intbrrnation.

The pnnclpal chief conservator of tbrests (PCCF), AranYa Bhavan, Guntul, A.P

The District Coliector, Chittoor for favour of kind infornration'
to instruct
keep vigilThe Superintendent of Police, Chittoor, for favour of kind intolmati on with a request

tire Station l{ouse Officer' s of l(upparn, Gudupalli and Santhipula[r lvlatldals to

ontheiroflicejru.isdictiontopreventillegalcprarrying.
The Regio.ai Vigila,ce a'd Enforiement offiier, iirupati for favor of kind i,formation'

rne oyloirector of Mines & Geology, chittoor for favour of kind information with a request to

place tire matter in District Level Task Force meeting to curb unauthorized quarrying of

Colour Granitc.
Tlie TaliSildar, i(upp;un Gudupalli and Santhipuram Manciais, for favour of infoi:rnation r'vith a

recluest to keep vigil on the illegat quurryi.rg of Granite in your otfice jurisclictiori , othen'vise

it wili leads to the huge Ievenue loss to the Governilent exchequer'
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To
The AEsitant Dire

\

r
vr

ldines & Ceology Department,
Pala.uuncr.

Sir,

#rrr}

ur attention is invited to the subject matter tfuough the relerence citer! and

that the Forest Itange O[[icer, Kupparn ]ras irupected the area and

submitted his report in the referense fud cited stating that the said location Le.,

Sy.Nc.10'{ (Adavi} of Muddanapa[iftr} S*nthipurarn (M) vrith Gf€ readings

LAI:12-81827 e. LONG:78.316{3 falls 6.70 Ifuu away froul t}re notified B.M.Koncla

iteserved Fores8. Though the land is classified as "Adavi" in the Revenue records, it
is not a Reserved Foresf and also not under the control & &Euugement of Forest

Department. Horvever, any activity on this land attracts tlre provisisns af Forest

Coruervation Act 1980 and also requiresapproval by the Govemnrent of&r6ia.

ln the Light of the above, it is thereforr-., requested to take further action at you,
icvel and further cornxpondence rnay bi: done rvith the Revenue authority to safe

guard the Covernsrent Properties.

Your faithfully,

Ofticer,
West Division, Ciittocr.

Copy to the Forest Range Officer, Kuppam for *,uther necessary action in the matts.

$ub - Dcpartment of Mines and Geolory- O/o
Assistant Dircretor of Mines and Geology, Palamaner * lnspe*on
of unauthorized quarrying of colour graritc at 5y-No.10i (Adavi)
of Muddanapatli(V) Santhipuram (M) Chittoor (DL)- Request tc
take action agairut the persons involyed ix itlegat quarrying r:nder
intinration to the Assistant Director of Mines and Geolory,
Falamaner- Requested - R"g.

Mines &

Itef A$$t. Director of Mines & Geology, Palagraner
k.No:I 98 9 / v i s/ zAN dv 26.A8.?:t2A &. p.77.2A20.

Eenee Officer, Kup pa:n Rc.NoJ0/ 2020, d t. 0209:020.

1.

L Fortst

2: '-''t t t' t

nc.No.1 1?34920/ro.,F*!r.d:J E,ll*3!30.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMET-IT OF MINES AND GEOLOGY

Alll*EXURE- A h r
I

From
B. Ramachandra,M.Sc.,
Asst.Director of Mlnes and Geology(FAC),
Palamaner.

To
The Tahsildar,
Santhlpuram,
Chittoor Dlstrlct,

Lr. No. 1989 /Vto/2020. ptJl -08-2020.
Sir,

Sub: Mines & Quarrles - Department of Mlnes and Geology - Olo Asst',

Director of Mines and Geology, Palamaner - Inspection of quarry lease

for Dimensional Stone useiut for Cubes & Kerbs in Sy. No. 247 of

Rallabudugur (V), santhipuram (M), Chittoor (Pt) - vrorkings noticed

outside the leased area- Demand Notice Issued - Lease Determined '
Request to take action against the persons involved in illegal quarrying

and submit action taken ,.pott 1i tn" Asst., Director of Mines and

GeologY, Palamaner - Regarding'

Ref:-1. G.O. Ms. No.20, Revenue (SER'II) Depaftment' Dt'21'01'2016'
2. This omc" Gtiei t{o. rg87vg/20b3, Dt' "03'2017 to the

Tahsildar, SanthiPuram Mandal'
3. Panchanama dt. 27-09'2AL9'
4. Panchanama & Inspectlon report dt' 19-08-2020'

***** *

I invite your attention to the subject..and. references cited' through the

reference 3'd and 4s cited this office noti."O illegal quarrying of Colour Granite at

sy. No. Lo4l3 &123 ;;-[eiikapaltt viltige, santlhipuiam Mandal, chittoor District

and selzed Machinery & vehicles rnvoltveO in dn" above illegal activity duty

conducting Panchanama'

Further it is informed that, M/s Amman Natural stones is having a quarry

lease for Dimensionui iton" usefulfor-Cubes & Kerbs over an extent of 1'000 Hect"

in Sy. No. 247 or ni-rraluurgur 1V1, Santhipuram (M), chittoor (Dt) and the same

was determined b; iil OV, plri_ctor of Mines & Geology, Kadapa vlde Proc' No'

328/Q/PLN R]i1OL , oi.ie-d+-2017 due to certain irregularities committed by the

lease holder. suosequ;;tly, there is no Quarry Lease were granted in that particular

area. But, throu;-;;';i"run." +u cited on credible information this office

Technical staff inspeii"a tn" ,Po-r." determined Quarry Lease and noticed fresh

workings in the tJr"- u."u and 44 Colour Granite Blocks were found which are

,L"uiV 
''i" U" Olsnii9n.q, for, rvllch this office Technical Staff taken the

measurements or i[L uro.t r and numbered as ADP-1 to ADP-44. The details are as

follows
Breadth
in cm

Height
ln cm

Volume
in cbm

Length
ln GmADP No.z S.No.

115110 4.238335ADP.1I
120115 4^485325ADP-22

110 100320 3.520ADP.3/rt 3
100 110335 3.685ADP-47

4
100300 95 2.850ADP.55
205365 205ADP-6 15.3396

310 235ADP.7 130 9.4717
308 188ADP.8 232I 1

310ADP.9 110 130I 4.433
280ADP.1O 11010 140 4.312
240ADP.1111 110 140

ADP-12 28612 133 98 3.728
ADP.13 34513 100 90

(

3,6S6

3.105
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40

1

4

11g

5

2A0
2 1ADP.2O20

0ADP.2121
220 _ADP-22zz 4

00

0

1

I
1

35

IADP.2323

24 AAP-24 135
1

3036525 400

BO

105

120360to
132027 AOP-27

L

28 ADP.28 295 3.w-
102S ADP.29 340

3130 315
5112531 ADP-31 360
4105125.24 ADP-32
2.4810533 ADP.33 75

g034 145ADP.34
315
215

310

7,18210535 ADP.35 360 '190

5,81!_B536 ADP.36 300 220
9.75013037 250ADP.37 300
2.2547038 ADP-38 280 115

39 85 3.213ADP-39 140
11.52340 ADP.4O

270
345 167 200

41 ADP-41 360 279 221 22.197

5842 ADP.42 350 | 140 2.842
43 ADP.43 250 I rzo 90 3.825

ADP.44 320 180 10044 5.760
TOTAL 230"587

In this connection, it is here by requested the Tahslldar, Santhlpuram to
handover the above 44 Colour Granlte blocks to the concerned VRO for safe
custody until further communicatlon from this office and instruct the concerned DT,
VRO & VRA of Gesikapalli & Rallabuduguru villages to keep strict vigil on the above
said areas to curb illegal quarrying and to safe guard the Government lands. As per
the Technical Staff observations at the contended area, illegal quarrying is rampant
and it is known fact that it may lead to huge revenue loss to the Government
exchequer. Through the reference 1st cited, the Government empowered the
Revenue officials to prevent the lllegal quarrying,

In view of the above, you are hereby requested to enquire lnto the matter
and find out the culprits who ls carrying the lllegal workings ln the subJect area also
make enquiry about such lllegal quarrylng actlons ln the area of your Mandal anO
take action against the person / persons who are indulged In such lllegal activlty
and submit action taken report to thls offlce at an early date.

The earllest actlon ln thls regard maybe hlghly appreclable,

Yours faithfully,

of Mines and Gcology(FAc)
PALAMANER,

Copv submitted to
The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.

The District Collector, Chittoor for favour of kind information'

The Dy. Directof of Mines & Geology, Chittoor for favour of kind information

The Siation House Of{icer, Rallabudugunr P.S., for favour of information with o request to keep

vigil on the subject area'

eq-

ADP.19

350

340

ADP.25
ADP.26

120

105

2.808

I
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G0VERNt'IENT (]F n NDllnAPRn DESrI
DEFN NTMENT OF MINES NNP GEOTOGY

From
B. Ramachandra,M.Sc.,
Asst.Dlrector of Mlnes ind Geology(FAC),
Palamaner.

To
The Tahsildar,
Santhlpuram,
Chlttoor District.

! t:,*l{o**!9 t} 9 lVj g / z Q z-q,-Q f -'?. 5:o I : 2 o 2 0,
Sir,

Sub: Mines & Quarrles - Department of Mfnes and Geology - Ola Asst'.
Director of Mines and GeoioEy, Palarnaner - tnspection of quarry lease
for Dirnensional stone useiut for cubes & Kerbs ln sy. No. 247 of
Rallaburlugur (V), Santhlpuram (M), Chittoor (Ot) -unaulhorised
worklngs noticed at yarloUs places in Rallabuduguru! ' Demand t',otice

Issued - Lease Determined - Request to take action against the
persons involved ln illogal quarrylng and submit actlon taken rePort to
the Asst. Director of Mlnes and Geology, Palamaner - R'egarding'

Ref:-1. G.O, Ms. No.20, Revenue (SER.II) Departrnent. Dt.21.01.2016'
2. This office Letter No, 188/Vg/2003, Dt. .03.2017 to the

Tahsildar, Santhlpuram Mandal.
3. Panchanarna dt. 27-09'2019.
4. Panchanarna & Inspecti*n reBort dt' 19-08-2020'

** *t* *

I invite your attentlon to the subject and references cited, through the
reference 3'd and 4th cited thls office notlced illegal quarrying of Colour Granite at
following places of your jurlsdletlon i.e in Santhlpuram Mandal, Chittoor District and
seized Machinery & vehicles involved in the above illegal activitY duly conducting
panchanama.

Dt.Cf
Inspection

Sv, No. 123 of
GeslkaPalll (V),

SanthiPuram
(M), chittoor

(Dt)

2

SI.N
o

Place of lllegal
ac$vlfy noticed

Qetoils of
Machinery

seized

No.Of Bloeks
available at

Slte
Remarks

1

Sy. No' 104/3 of
GesikaPalll (V),
SanthiFuram
(M), Chittoor

(Dt)'
Defaulter Name:
V.Nagesh, S/o.

Venkatesh,
LakshmiPuram

(v),
ShanthiPuram
(l,l), chittoor

Dl5t,

27.09.2019

01-Hitachl,
01-Tractor

Compressor,
02- Lorrles,
01-Crane

14 (ADP-01 to
AOP-14)
covered a
quantlty of
44,329 cbm

01'Hitschl, Ol-
Lorry and 14 blocks
handed over to the

VRO, Gesikapalli
and remaining were

handed over to
Sll0, Rallabuduguru

for $afe Custody
until further orders"
The defaulter filed
revision before the
Government and

directed the
defaulter to p&y the

Rs.10,00,000/.
toh,ards pen8lty.
The defaulter not
paid any anrouftt

vet'

19.08.2020

1-Httachi
02-Traclor
Mounted

Compressors

l0 Colour
Granite Slocks
(ADP-l-01 to
AOP-r -10)
covered a
quantity of

55.583 cbm.

02 Tractor Mounted
compressors

handed over to
SHO, Rallabuduguru
and 10 blocks, 0l

Hitachi handed over
to URO oF

Gesikapalll for Sale
custody untt,

furthea orders.

l

l

I

I

i

I

I

I
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Handed over to
corrcerned VRO of
Raltabuduguru fo$
safe custody unt'T

further orders.

.t

.1.1 Colour

6ranito 6tsck$
ADP. 01 to

ADP.44)
covered
r' '!l 

t ' of
7

-, t.l Colour

Granl te Blocks
1to(ADP.O

- 
ADP"2

5Y. No' 247 ol

Ralhbudtt0ur
(vl'

SonthlPuram
(tl), chittoor

{Dr)

)

'l

Sv, No. lt)'l of
t'iuddanaPalll

(v)'
SnnthlPUram
(tr1), chittaor

{Dr)

: , '" . 1. t'

uantity of
a;

.,,i.:

Further lt is inforrned that, l'l/s Ant rnan Natural Stones is having a quarry

lease for Oimensional Stone for Cubes & Kerbs ove r an extent of 1..000 Hect',

useful and the same

in Sy. No 247 of Rallabudugur (v) , SanthiPu ram (M), ch i$oor {Dt)

was detcrmined by the DY. Director of Mines & Geoiogy, KadaPa vide Proc, No'

3281Q/ plNrv2o14, dt.28'04' 20i7 due to certa in irreguiari ties com
nted in

mitted bY the
that Particular

lease holder. SubsequentlY, the re is no Quarry Lease
on credi

were Era
ble info rmat ion this office

area, 8ut, thror.rgh the referen ce 4rn cited and rroticcd fresh
Technical Staff inspected the above deterr'rine d QuarrY Lease

workings in the same area and 44 Coiour Granite Blocks were found wlrlch are

ready to be disPatched, for which this office Technical Staff taken the

measurements of the blocks and numbered as ADP- I to ADP-44 covered a quantity

of 230"587cbm were already handert over to the VRA and VRO of Rallabuduguru

Village for safe custody until further cornrnunication from this office.

In this connection, it i5 here by requested the Tahslltlar, SanthiPura m to instruct

concerned DT, VRO & VRA of Muddanapalli, Gesikapaiii, Pedduru & Ra liabuduguru

villaqes to keep $trict vig il on tlre above seized blocks anrJ Machine;-y and above

said areas to curb illegal quarrying and to safe guard the Government lands. As per

the Technical Staff observations at the contended area, illegai quarrying is rampant
and it is known fact thal it rnay lead to huge revenue loss to the Government
exchequer'. Througl': the reference lst cited, the Government empowered the
Revenue officials to prevent the illegal quarrying,

In yiew of the above, you are hereby requested to enquire into the matter
and find out the cuiprits who is carrying the illegal workings in the subject area also
rnake enquiry about such illegal quarrylng act;ons in the area of your Mandal and
file crlminal cases against person / persons who are lndulged in such illegal activity
and submit action taken repori to this office at an early date so as to enable this
office to submit report to the Director of Flines & Geoloqy, Ibrahirnpatnam and
cornpllance to the Government.

The earnest adion in ihis regard may be highly solicited.

Yuurs laithlully,

ol'lvlines and Cco r:A(')
1,.,\l.AMANIR.

glpv-rlbJurldJq
'?iibirceror of Mines & Ccology, Ibralrirnpatnam {irr favour of kintl intbrrnation.

l-he llistrict ccllcetor, chi[oor lbr favour ol'kind infonnation.
.l1e tly. Director cf Minrs & Gcrrlog.r, Clrittrxrr rviih a rcriucst to dcbsrrtd thq nbove 53id

pcr$ons for gctting nclv Quarry lcas*s und*r Rule 26 (4) of Al'NtMC ltrrls I966 over rhe subjecr
&reas.

The Sration I louse Officer. Itallabudugunt P.$.. lbr fhvour of infurmntion rvilh a req$est to keep
vigil on the subiect area'

covered

Handed over to
concerned VRO of
FluddanaPalli for

safe custody until
further orders'

)
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GOVERN MENT OF ANDHNAPRADESH
DEPARTMENT oF MINEs ANCI GEoL0GY

\

&*#*$i:'J'ill;i; i nd ceo, o s y( FAC),

From

Sir,

To
The Tahslldar,
$anthlpuram &GuduPall I

chlttoor Dlstrlct.

Sub: Irtines & Quarries - Department of Mines and Geology * ola Ass[.,
Director of Mlnes and Geclogy, Palamaner - Inspection of un
authorized quarrying of Colour Giinlte at Sy. No. 247 of Rallabudugur
(V), Sy.No.iOe oi uiddanapalli vlllage, Santhipuram {M), Chittoor.iot)
-Request to take action against the persons involved in illegal
quarrying and submit action laken report to the Asst., Director of
Mines and Geology, Palamaner -Regarding.

Ref:-1. G.O. Ms. No.20, Revenue (SER.II) Department, Pt,21.01.2016.
2. This office Letter No. f88/Vgl2903, Dt. .03.2017 to the Tahsildar,

Santhipuram I'{andal.
3. Panchanama dt. 27-09-2019.
4. Panchanarna & Inspection report dt. 19-08-2020.
5' This office Letter No. 1989/vlg/2a?a, Dt' 2L'08'2020 to the Tahsildar'

Santhipuram Mandal.
5. This office Letter No" 1989/t'ig/2120, Ot. 25.09.2020 to the Tahsildar,

Santhipuram Mandal.
7. Roc: Alt95l2OZ0, dt, 06-11-2020 fiom the Tahsildar, Sanrhipuram

Mandal.
8. Rc. No. tL93/20201TO, dt. 18-11-?020 of the Divisionel Forest Officer,

Chittoor West Divlsion, Chittoor.

I lnvite your attention to the subJect and references cited, through the

reference 3,d and 4h cited thls office noticed illegal quarrying of Colour Granite at

fottowing places of your jurisdiction l.e ln Santhipuram Mandal, Chittoor District and

seized fiachinery & vehicles involved in the lllegal quarrying of Colour Granite duly

ionaucting panci'ranama. The details are as follotts'

1

No.Of Biocks
avsilable at Remarks

Details of
MachlneryDr,Of

Inspection
Place of illegal
actiYity noUced

5I,N
o

01-Hitachl,
01-Tractor

Compressor
,

02- Lorles,
01-Crane

14 (ADP-01 to
ADP-14)
coyered a
quentlty 0F

44.329 cbm

01-Hitachi, 01.Lorry
and 14 blocks handed

over lo the VRO,
Gesikapalli and

remaining lvere handed
over to SHO,

Rallabuduguru for Safe
Custody until further
orders. The defaulter

filed rev,lsion before the
Governmeal and

dlr€{ted the defaulter to
pay the Rs.10,00,0001-
tcwards penalty. The
defaulter Pald entlre
arnount and released

vehlcles.

?7.09.20r9

5y. No. fi413 ol
GesikaPalli (V),
SanthlPurarn
(1"1), Chlttoor

(Dr).
Defaulter Name:
V.Nagesh, S/4.

venl€tesh,
LakshmlPuram

(v),
ShanthiPuram
(t'l), Chittoor

Dlst.

!9.08,2020

10 Colour
Granite Blocks
(ACIP-I.01 to
ADP-I -10)
covered a
guantity of

55.583 cbm.

02 Traetor ln{ounled
co{npressors handed

over to SHO,
Rallabuduguru altcl 10

h,locks. 01 Hitachi
handed over to VRO of

Geslkapolli for Safe
cuctody untll further

1-Hltachl
02-Tractor
Mounted

Cornpre$sOr
s

Sy. No. 123 of
GesikaPalli (V),
Santhlturam
(t-l), Chittoor

(DT)

1

Ll. Nq., e-np/.yrsl ze30 -pt. 0 5;.keae9*

t-
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,3961'frorn the

dsfau Itcr t*"nardE
penaltY

Compr€ssor 5t,l08ctlrn
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YOU have requested thrr offrce toThrough thc refcrence
public auction and dispose the seized Slocks, a$ theY are very difficult to kecP vigil

on the sized blocks-

In this connection it i$ informed that rec€ntly thi; ofnce collect€d
Rs"10,00,000/- from the defaulter who lnvolved unauthorized quarrying of Colour
Granite at Sy. No. 10413 of Gestkapatli (V), Santhipuram (M), Chittoor (Dt) as per

th* ordcrs of the Government and reieased the vehicles. Hence thrs office alreadY
requested your offlce to enquire the persons who involved in th€ above rllegal
aetivity so as to ralse demand notl(s and stringent a{tion against th*m. *u[ no
reply received from your office yet. However Legal action must be taken aqainst the
persons who obstruct in the protsctian oF confiscated grenite blccks or the stCIpping
qf lllegal mining. If any such type of incidents, please inform to this officc se as to
take e{tion against the culprits.

Further, lt is informed that our ofnce every movement ihey are observinq
and accordingly they are escaping while proceeded for checking. In vierv of the
abovs circumstances, pleasg verify either with VROIVRA, whether is there any
workings going on in the above noliced places, if so submit the details of the
t]€rsons who lnvolved in the iltegal ECtivity to this sflice so as to toke further
necessary action against the culprits as there is no leases were granted ;n the
irbove plaees , the entlre lands pe(ains to Revenue, hence plea$e not allow any one
into unauthorieed activities in the Revenue lands, otherwise it will leads t* huge
revenue la55 to the Government cxchequer.

The earnest action in this regard may be highly sol*(ited.

Yours filithlirlly'.

rrl \liucs i:rrJ (t
l, \[ ,\\l \)ri li

('onv 
'ullntiltcd 

to
'l'irc IJrr*ctur of [,liltct & (icrrlo61, lhr;rhinrpntnanr l*r litlrrur rrlLirtd inlrrrtrutlrrxt.

t hc l)iltrict t'r)llr{l()r, ( !tilltxrr lirr lnr'rlttr ul tirtrl inlirrrtratiorr,
't lrt lll*ilirxrrl l:rxrrl ()llicrr, ('hilltrrr Wu* l)iritiurr, ( hiltrx,lt witlt it rxlutrt lrr irrrtruct llrc {r'rurr*stl
lR(l16[ccpripil orrllrrrullctl ,rrcalrrrrrrbrllerill l!trritir:,iltSr.l0.l 1,tl],\\'l] .urrl llll(.\ll\\'ll ol'

hlrrddrrrnpalli ( V l. !rlrrtlriprrr;tttr {11 i, ( hitlutry | }irt

C'o|r,;1thruiltcdlotlrcYtr'c-('lurrtcrllut,llri*irlirrrrtinirr;rrrl),KuIp.trtrltrul\lrurlthr.'\ri(urit\ r'r.'llrr

*ltowanyrrnlrrtlwilllcrlrilt\irl(rllutlcriiiyllr$ilti\*thr\krl,utltrttlhrrrirctlquirmirrgitl(ior*lult}rrrtland
in t[u l]ravidian [,;ttirclrily. (iulrrllasagaranr l'irrtchay'trl (iutlrrp,rllt !tlarrl,tl. ('hittrxrr [)irtrret
l6c lly. l)ircctorol'Milgs & (ic*ktgy. (llritturr ttth E r(rprr\t l*Jch:rrrtd lhc uhlrr'$itl lxnonr lirr
octlinn sssru Quorry lcrnsr ttndcr ltulc ?(r {.1) of APltll\l(' Rulr l(l(r(r rf\r't lhc rrrlrjrst ;lcl'*
l5c issr.llirectrrr trl'\tirrt'r rti {ierkrgl'. Rrgitrnal \iipiln*tc Srlrritrl 1l{V\1. K;t'l.rpr. lirr l',rrrrrtr ol

inftrrrn*tiqn trrtlr a rttluesl tri lccl: ripil rxr llu:uhi*rI rreJ lrr curb rlltp;rl ilclt\rtte \
I-lreSnr'cial lcarrrs1l)cputcdb1 the l)\t&(i.!rlutarruJa). lorllr,rtrrot irtlirrrttntiolr;ttttl nilhilrrl(ltlclilltl

teen , iXil t,rr llrc tuh.iccl irrcr !o curh illcgnl *rtirilirr irr adtlition to ilutir,-s ttllt*tctl itt 5ttur !ttarrtlals.

it a Sr,ii,r,, llarrsc t)lilccr, i{allabudugunr 1,.S, lur firrrrrol'illonnation trilh o reqrrcsl tr: ter'p

1 igil rrrt thc *rlr.icct arcr'
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GOVERNMENT OF ANDHRAPRADESH

DEPARTMENT OF MINES AND GEOLOGY

Lr. No. 1989/Vig/2O2O, Dt. 27-O3-2O21.

Sir,

Sub: Mines & Quarries - Department of Mines and Geology - o/o Asst.,
Director of Mines and Geology, Palamaner - Inspection of un
authorized quarrying of Colour Granite at various places in
Shanthipuram, Gudupalli & Kuppam mandals-Request to take action
against the persons who have been conductlng illegal quarrying in
your office jurisdiction and inform the same to this office to initiate
further action against the culprits -Regarding.

Ref:-1. G.O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.
2. This office Letter No. 188/Vg/2003, Ot. .03.2017 to the Tahsildar,

Santhipura m Mandal.
3. Panchanama dt. 27-09-2019.
4. Panchanama & Inspection report dt. 19-08-2020.
5. This office Letter No. L989lYig/2o2o, Dt. 21.08.2020 to the Tahsildar,

Santhipuram Mandal.
6. This office Letter No. 7989/Vigl2120, Dt. 25.09.2020 to the Tahsildar,

Santhipuram Mandal.
7. Rc. No. tL93/2020/fO, dt. 18-11-2020 of the Divisional Forest Officer,

Ch ittoor West Division, CnlT.o_?r;

I invite kind attention to the subject and references cited, and it is submitted
that through the reference 3'd and 4th cited this office noticed illegal quarrying of
Colour Granite at following places of your jurisdiction i.e in Santhipuram, Gudupalli
and Kuppam Mandals, Chittoor District and seized Machinery & vehicles involved in
the illegal quarrying of Colour Granite duly conducting panchanama. The details are
as follows.

Remarks

From
B. Ramachandra,M.Sc.,
Asst.Director of
Mines & Geology(FAC),
Pa la ma ner.

Sy. No. 104/3 of
Gesikapalli (V),

Santhipuram
(M), Chittoor

(Dt).
Defau lter Name:
V.Nagesh, S/o.

Venkatesh,
Lakshmipuram

(v),
Shanthipuram
(M), Chittoor

Dist.

1

01-Hitachi,
01-Tractor

Compressor

02- Lorries,
01-Crane

14 (ADP-o1
to ADP-14)
covered a
quantity of
44.329 cbm

01-Hitachi, O1-Lorry
and 14 blocks handed

over to the vRo,
Gesikapalli and

remaining were handed
over to SHO,

Rallabuduguru for Safe
Custody u ntil further
orders. The deFaulter

filed revislon before the
Government and

directed the defaulter
to pay the

Rs,10,00,000/-
tovra rds penalty. The
defaulter Paid entire
amount and released

vehicles,
02 Tractor Mounted
compressors handed

No.Of Blocks
available at

Site

st. N Place of illegal
activity noticed

Dt.Of
Inspection

Details of
Machinery

seized

27 .09.2A19

2
Santhi u ram

sy. No. 123 of
Gesikapalli (V), 19.08.2020

1-Hitachi
02-Tractor
Mounted Blocks ADP.

10 Colour
Granite

over to SHO

To
1.The Divisional Forest Officer,

Chittoor District.
2.The Tahasildar,

Shanthipuram/Gudupalli/Kuppam
Chittoor District.

3.The Station House Officer,
Shanthipuram/Gudu palli/Kuppam
Chittoor District.

I



(M), Chittoor
(Dt)

Sy. No. 247 of
Rallabudugur

(v),
Santhipuram
(M), Chittoor

(Dt)

r9.08.2020

44 Colour
Granite

Blocks (ADP-
01 to ADP-

44) covered a
quantity of

230.587 cbm.

4

Sy. No. 104 of
Muddanapalli

(v),
Santhipuram
(M), Chittoor

(Dt)

19.08.2020

-s6
Compressor I-01 to ADP-l

-10) covered
a quantity of
55.583 cbm.

28 Colour
Granite

Blocks (ADP-
01 to ADP-

28) covered a
quantity of

Rallabuduguru and 1 0
blocks, 01 Hitachi

handed over to VRO of I

Gesikapalli for Safe
custody until further

Handed over to
concerned VRO of

Rallabuduguru for safe
custody until further

orders.

Handed over to
concerned VRO of

Muddanapalli for safe
custody until further

orders,

s

3

In this connection, it is informed that recently this office collected Rs.21,44,000/-
from the defaulter who involved in unauthorized quarrying of Colour Granite at Sy. No. 123
& 104/3 of Gesikapalli (V), Santhipuram (M), Chittoor (Dt), Kotarayi Gutta, Dravidian
university, Gundlasagaram Panchayat Gudupalli Mandal and Rs.9,60,109/- has to be
collected from the defaulter which was seized and mentioned in above St,2. Further this
office regularly informing your office to enquire the persons who have been conducting
unauthorized quarrying activity in your office jurisdiction and to take stringent action
against them. If any such type of incidents, please inform this office to take action against
the culprits.

Further, it is submitted that, due to meagre staff, this office unable to concentrate
among vast jurisdiction with only 05 members staff across 30 mandals. Hence kindly
cooperate in this regard to curb illegat quarrying of natural resources and to safeguard the
revenue to the Government Exchequer.

Further, It is informed that our office every movement of this office, they are
observing and accordingly they are escaping while proceeded for checking. In view of the
above circumstances, please verify either with DT/VRO/VRA, in accordance with G.0, Ms.
No.20, Revenue (SER.II) Department, Dt.21.01.2016 whether is there any workings
going on in the above noticed places and other places in your office Jurisdlction i.e at
Sy.No.104 of Muddanapalli, Dommaratippanapalli, Maldepalli, Vasanadu, Dravidian
University premises, Gundlasagaram and Nakkanapalli etc., please visit the above areas
frequently in your jurisdiction and submit the details of the persons who involved in the
illegal activity to this office to take further necessary action against the culprits as there is
no leases were granted in the above said places, the entire lands pertain to Revenue, hence
please not allow anyone into unauthorized quarrying activities in the Revenue lands,
otherwise it will lead to huge revenue loss to the Government exchequer.

The earnest action in this regard may be highly solicited,

Yours faithfullv.

' Asst.Director of lvlincs and Geology(FAC)
PAt,AMANIlR.

Cop)'submitted to
l'he Director of Mines & Cieologrt. Ibrahimpatnam for favour of kind infbrmatior:.
The District Collector. Chittoor for flavour of kind information.
The Superintendent of Police. Chittoor dist for favor of kind information.
The Divisional Forest Officer. Chinoor West f)ivision. Chittoor with a requesl to instnrct the concerned
FRO to keep vigil on the subject area lo curb illegalactivilies at S1,.104 (ADAY$ and 184 (ADAVI) ol'
Muddanapalli (V). Santhipuram (M). Chittoor Dist.
Cop-r' submitted to the Vice- Chancellor. Dravidian LJniversit;-. Kuppam to instnrct the Securih' not to
allou'anv unknorvn persons into universir;* premises to stop unauthorized quarn'ing at Govemment land
in the Dravidian [Jniversitl. Grrndlasagaram Panchayat Cudupalli Mandal. Chittoor District .

'Ihc Revenue Divisional Officer. Madanapalli with a request to give suitable instmctions to the concerned
'[ahsildars to safe guard thc (iovernment lands and Revenue to the elchequer.
The Dy. Direclor of Mines & Geolop. Chittoor rvith a request to'debaned the above said persons for
getting new' Quan1, Ieascs under Rule 26 (.1) of APMMC' Ruls 1966 over the sub.iect areas.

The Asst.Director of Mines & GeoloEr. Regional Vigilance Squad (RVS). Kadapa. rvith a request to keep

vigil on the subject are&s t() curb illegal activities.

I

I

I

t

I
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GOVERNM ENT OF AN DHR.APRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To
P.Venugopal,M.Sc., L.The Divisional Forest Officer,
Asst.Director of Chittoor West Division.
Mines & Geology, Z.The Tahasildar,
Palamaner. Shanthipuram/Gudupalli/Kuppam

Chittoor District.
3.The Station House Officer,

Shanth i pu ra m/Gud u pa I I i/Ku ppa m
Chittoor District.

f-r. No, 198"9lVigl2Q2O, DI.OS-10-2O21.

Sir,

Sub: Mines & Quarries -A/o Asst., Director of Mines and Geology,
Palamaner - Inspection of un authorized quarrying of Colour Granite at
various places in Shanthipuram, Gudupalli & Kuppam mandals-
Request to take action against the persons who have been conducting
iltegal quarrying in your office jurisdiction and file the criminal cases
against the culprits who have been trespassing Forest areas and
Revenue land *Requested*Regarding.

Ref:-1. G,O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.
2. This office Letter No. 188lVg/2003, Dt. .03.2017 to the Tahsildar,

Santhipuram Mandal.
3. Panchanama dt. 27-09-2019.
4. Panchanama & Inspection report dt. 19-08-2020.
5. This office Letter No. 1989/Vigl202}, Dt. 21.08.2020 to the Tahsildar,

Santhipuram Mandal.
6. This office Letter No. 1989/Yig/2020, Dt. 25.09.2020 to the Tahsildar,

Santhipuram Mandal.
7. Rc. No. 1193/?.A20/TA, dt. 18-11-2020 of the Divisional Forest Officer,

Chittoor West Division, Chittoor.
B. This office Letter No. 1989/Yigl2}70, Dt. 25.09.2020 to the DFO,

chittoor,Tahsildar's, Kuppam, Gudupalli and santhipuram Mandal.
9. This office Lr.No. L989lvia/2020, Dt.27-A7'2071.

+'t,ia(*t

I invite kind attention to the subject and references cited, and it is submitted
that through the reference 3'd and 4th cited this office noticed illegal quarrying of
Colour Granite at following places of your jurisdiction i.e in Santhipuram, Gudupalli
and Kuppam Mandals, Chittoor District and seized Machinery & vehicles involved in

the illegal quarrying of Colour Granite duly conducting panchanama. The details are

as follows.

The defaulter filed
revision before the
Government and

directed the defaulter
to pay the

Rs.10,00,000/-
towards penalty. The
defaulter Paid entire
amount and released

vehicles.

1

SI.N
o

Place of illegal
activity noticed

Dt.of
Inspection

Details of
Machinery

seized

No.Of Blocks
available at

Site
Remarks

1

5y. No. L0413 of
Gesikapalli (V),

Sanlhipuram iM),
chittoor (Dt).

Defaulter Name:
V.Nagesh, S/o.

Venkatesh,
LakshmiPuram

(v),
ShanthiPuram

(M), Chittoor Dist

27.09.2019

01-
Hitachi,

01-
Tractor

Compress
or,
a2-

Lorries,
01-Crane

14 (ADP-01 to
ADP-14)
covered a
quantity of
44.329 cbm

I



5E-
2

1B colour
Granite Blocks

covered a
quantity of
55,104cbm

This office collected
Rs.8,44,356/- from the

defaulter towards
penalty.

3

Sy, No. 123 oi'
Gesikapalli (V),

Santhipuram (t1),
Chittoor (Dt)

Sy. No. 247 af
Rallabudugur (V),
Santhipuram (M),

Chittoor (Dt)

Sy. No. 104 of
Muddanapalli (V),
Santhipuranr (F1),

Chittoor (Dt)

I University
I Premises

The The Divisional
Forest Officer,
Chittoor la/est

l division, Chittoor

19.08.2020

19.08.2020

19.08.2020

01-Escort
Crane,

01-
Tractor
Mounted

Compress
or

1-Hitachi
02-

Tr.rctor
Mounted

Compress
ors

10 Colour
Granite Blocks
(ADP-l-01 to
ADP-I -10)
covered a
quantity of

55.583 cbm.

44 Colour
Granite Blocks

(ADP-O1 to
ADP-44)

covered a
quantity of

')?

28 Colour
Granite Blocks

(ADP-01 to
ADP-28)

covered a
quantity of

02 Tractor Mounted
compressors handed

over to SHO,
Rallabuduguru and I0

blocks, 01 Hitachi
handed over to VRO of

Gesikapalli for Safe
custody until further

orders. Issued demand
notice to the Defaulter
for an amount of Rs.

Rs.9 60 10

Handed over to
concerned VRO of

Rallabuduguru for safe
custody until further

orders.

5

6
Kanamanapalli
(V), Gudupalli
(M), Dravidian

University
Pre ises

Further this office regularly informing your office to protect the Forest land and
Revenue lands and enquire the persons who have been conducting unauthorized quarrying
activity in your office jurisdiction and to take stringent action against them to safe guard the
Mineral Revenue to the Government exch equer. On reliable information the following places
have been still going on illegal activity in your jurisdiction.

5l.No

242
Sy.no. 44 of

Yamaganrpalli and
Sy.01 and 09 ol'

Dravidian Sy .no. 44 of Yamaganipalli and

Handed over to
concerned VRO of

Muddanapalli for safe
custody until further

orders.

The same blocks
should have to protect

by the Security of
Dravidian University

and VRO's of
concerned villages.

Kindly protect University
property by Constructing
Compound wall or Trenches
at unauthorized entry points
in to university premises i.e
at Harappa Bhavan area and
at lai Granite Quarry lease
and at Gundlasagaram
points and may give suitabte
instructions to your

, Securities not to allow anvperson into
without identity

universitv 
'

May kindly instruct the FRO
of concerned to protect the l

Forest lands and initiate
stringent action against the
defaulters who trespassing

r rules

1

Sy.01 and 09 of Kanamanapalli
(V), Kotarayi Gutta,
Gundlasagaram panchayat
Gudupalli (M), Chittoor Dist and
other places

Sy.No.104,184 and Zt3 of
Muddanapalli (V) and 724 of
Kuppiganipatti {V) and other places
classified as "Adavl" which ispunishable under Forest

)-

v

Kotarayi Gutta,
Dravidian
University,

Gundlasagaram
Panchayat

Gudupalli Mandal,
Chittoor Distrlct

19.02.2020
22.A2.2020

131 Granite
blocks were

measured and
numbered as

ADP U1 to ADP
u 131

L7.A7.ZOZL
ct

?9.07.2021

In the lurisdiction
of Illegal prone areas

2

DiSt

into rea a5

I

I
I I I

i

i

I

I

cbm. i

I

Requested 
i

I

I

i

I
I

Forest



Further, it is submltted that, due to meage
among vast jurisdiction with only 05 members I

cooperate in this regard to curb illegal quarrTing ol

r staff, this office unable to concentrate
staff across 30 mandals. Hence kindly
f natural resources and to safeguard the

3.- 5q

revenue to the Government Exchequer.

Further, It is informed that every movement of this office, they are observing and

accordingly they are escaping while proceeded for checking of mineral transportation and

illegal quairying. In view of the above circumstances, please verify either with DT/VRO/VRA,

in accordance wrth G.O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016
whe[her is there any workings going on in the above noticed places and other places in your

office Jurisdiction and visii the above areas frequently in your jurisdiction and initiate

stringent action against the persons who involved in the illegal activity and inform to this

office to take further necessary action against the culprits as there is no leases were

granted in the above said places, the entrre lands pertain to Revenue and Forest, hence

[t"ur" not allow anyone to indulge unauthorized quarrying activities in the Forest and

h,"r"nr" lands, otherwise it will lead to huge revenue loss to the Government exchequer'

The earnest action in this regard may be highly solicited'

fours taithtully,

:

Asst.Directsr of Mines and Gcology(e€)
PALAMANER.

Conv submitted to
'it6"** 

"f 
lt{*cs & Geology, lbrahimpatnam ior favour of kind inlbnnarion'

The District collector, chittoor for l'avour of kind infonnation.

The Superintendent ot-Police, Chittoor dist for favor of kind inforrnation'

The Regional Vigilalrce & Enforcement officer, Chittoor dist for favour of kind infirrmation'

The Divisional Forest Officer, Chittoor WEst Division, Chittoor with a r€quest to il$truGt the conccnrcd

FRo t' keep vigil on the subject arca to curb illegal activities at Sy. No's. l0'1, 113 and l8{ (ADAvl) r:i'

Muddaurapalli (V), Santhipunm (LI), Chittoor Dist'

Ttre Reveirue Divisiolal otTrcer, Madanapalli with a request to give suitable instructioLs to the concenrcd

Taluilrtam to satt guerd &e Governmcnt lurds and Revenue to lhe exchequer'

The Dy. Director or lrir*r & c"ology, chitroor with a request to debarrcd *lc above said pcrsoru for

g"iii"s 
"".'n 

euarry leases under pUJO (a) of APMI{C Ituls 1966 over the subjcr:t arcas'

The Asst.Director of Mines & ceology, Regional vigila*ce sq,rad (IwS), with a rsquest to keep vigil on

the subject areas to curb illegal activities'

3

Conservation Act 1980. contemplated in the FC

Act,1980.

3 The
TahasildarlStation
House Officer
Kuppam Mandal

Vasanadu, Mallanur, Paipalem and
Adavibudugur and other places

Instruct the concerned
Dy.Tahasildars and
VROIVRA's ol concerned
village to curb itlegal
quarrying at Government
lands, Otherwise it will leads
to huge revenue loss to the
Government exchequer.

q The
TahasildarlStation
House Officer
Shanthipuram
Mandal

Gesikapatli, Rallabudugur,
DommarathipPanaPalli, Agaram,
Peddavagu near HNSS canal
Tunnel area and 5Y.No.104,184
and 213 of MuddanaPalli and 124
of Kuppiganipalli and other places.

Instruct the concerned
Dy.Tahasildars and
VROIVRA's of concerned
village to curb illegal
quarrying at Government
lands Otherwise it will leads
to huge revenue loss to the
Government exchequer.

5 The
TahasildarlStation
House Officer
Gudupatli Mandal

Mainly at Dravidian UniversitY
premises, Gundlasagaram,
Maldepalli, Nakkanapalli and other
places.

Instruct the concerned
Dy.Tahasildars and
VRO/VRA's of concerned
village to curb illegal
quarrying at Government
lands Otherwise it will leads
to huge revenue loss to the
Government exchequer.

t
I



GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT CIF MINES AND GEOLOGY

From
P.Venugopal,M.5c.,
Asst.Director of Mines and Geology,
Palamaner.

To
Thasildar,
Shanthipuram Mandal,
Chittoor Dist.

Lr. No. 1989/Viq/2O20, Dt,13-OS-20ae
Sir,

sub: Mines & Quarries - Department of Mines and Geology - o/o Asst.,
Director of Mines and Geology, Palamaner *Inspection of unauthorized
quarrying of Colour Granite at 5y.No.104 and 213 of Muddanapali (V),
Santhipuram (M), Chittoor (Dt) Request to inform the persons
involved in illegal quarrying of Colour Granite so as to submit to the
Hon'ble National Green Tribunal, Chennai and to take action against
the persons involved in illegal quarrying - Regarding.

Ref:- 1. Hon'ble NGT o.A No. 41 of z0z2 order Dt. 07.04.2a22 & 10.05.2022
2, Inspection report dt. 26-08-2020 & 25.10.2021 & 23.lz.zozl.
3. This Office Lr. No. 1989/ViglZ0ZO, dt. 26-08-2020.
4. This Office Lr, No, t989/ViglZ020, dt, 12-11-2020.
5. This Office Lr. No. L989lVigl20Z0, dt, 27-07-zOZt.
6. This Office Lr. No. L989/Vig/2020, dt. 05-10-ZOZL.
7. Panchanama & Inspectionl:l:n, dr. 25,10.2021.

Adverting to the Subject and references cited, Sri Gownivari Srinivasulu,
Former Member of Legislative Council and deputy oppasition floor leader in A.p.
Legislative Council has made a application before the Hon'ble National Green
Tribunal, Southern Zone, Chennai in Original application no. 4 L af 2022 stating that
the illegal granite mining has been going on interruptedly in the Forest Land to an
extent of 180.2400 Acres in Sy.No.213 and over an extent of 252.6650 Acres in
Sy.No.104 of Muddanapalli Village, Santhipuram Mandal, Chittoor District is causing
ecological imbalance, depletion of the Forest Cover and grave environmental and
Forest degradation by causing grave threat to the existence of the Wild lifc rn
Kaundinya Wild Life sanctuary area. Through the reference l't cited, the Hon'ble
National Green Tribunal while issuing interim orders directed the respondents to
find out the persons, who are mining without proper license or permit.

In this connection in question of illegal quarrying in Sy,No. vide reference I't
& 6th cited this office Technical Staff along with the VRO's of Concerned have
noticed illegal quarrying of Colour Granite at Sy. No, 104 (Adavi) and 213 (Adavi)
of Muddanapalli Village, Santhipuram Mandal, Chittoor District and found workings
at following locations,

No.Of Colour
Granite Blocks

available at
Site

1

of
Muddanapalli

(v),
Santhipuram
(F{), Chittoor

(Dt)

of
Muddanapatli

(v),
SanthiPuram
(M), Chittoor

(Dt)

19,08.2020

02 TATA
Hitachi's

i.e
l.Model

No.ZX370
LCH-

ACH-
000s24),

i 2. Model

,_No.ZI3lQ-

94 Colour
Granite Colour
Granite Blocks

(ADP-F1 to
ADP-F94)
covered a
quantity of

1254.745 cbm

Handed over
to concerned

VRO of
Muddanapalli

for safe
custody until

further
orders.

Dt.of
Inspection

Details of
Machinery

seized

Remarks

Handed over
to concerned

VRO of

i Muddanapalli

, for safe
I custody until

further
I o.clers.

28 Colour
Granite Colour
Granite Blocks

(ADP-01 to
ADP-28)

covered a
quantity of

8.tr6 cbm

Missing Colour Granite
Blocks if any

Nil

Out of 94 Colour Granite
Blocks only 20 Colour

Granite Blocks covered a
quantity of 266.546 cbm

available at site remaining 74

Colour Granite Blocks
covered a quantitY of
919.799 cbm are not

available at site. out of two

5y. No, 104

I

Ij

2
.o.Nor(sr

L

i Excavators Httachi
I 
1r .rx:zot-cH- r, St.No.oAgH-

contd...2nd

25.10.2021

___-@

'-t 
-'-r--

sl.
No

Place of
illegal activity

noticed

i

i -t*---*J

I

I
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I l

No .zx37a
Model-r r -1

i
I

LCH.
t(Sl.No.O

ACH-
000400)

33 Colour
Granite Colour
Granite Elocks

(ADP-M1to
ADP-M33)
covered a
quantily of

406.957 cbm.

Excavators Hitachi
( 1.ZX370LCH-1, SI.No.OACH-

000524, 2. ZX370LCH-1,
SI.No.OACH-000400) seized
in this area and handed over
to VRO of Muddanapalli, but
both excavators have been

theft from the custdy of
VRO, then we have catch

hold one excavator (

ZX370LCH - 1, Sl.No.0ACH-
000400) during present
inspection and the same

detained at APSRTC Depot,

*Kyppgr lo1*qe& qg$SL.
Out of 33 Colour Granite

Blocks only 09 Colour
Granite Blcks covered a
quantity of 116.680 cbm

available at site remaining 24
Colour Granite Blocks
covered a quantity of
290,277 cbm are not

available at site

3

F"_.'

4

Sy. No. 213
of

Muddanapalli
(v),

Santhipuram
(M), Chittoor

(Dt)

23.12.2021

Handed over
to concerned

VRO of
Muddanapalli

for safe
custody until

further
orders.

- _--1

23.r2,207.1

78.460 cbm,

BB Colour

1 Granite Colour
Granite Blocks
(ADPF95- to
ADP-F182)
covered a
quantity of

1075.360 cbm.

I noppr-cs to I

I eopu"zz i
I!i

rl
i ADPM-78 to i

ADPM.IOT

ADPM.l08
to ADPM.

135, ADPM

210 to 239

,1
--*t*

i
Handed over
to concerned

VRO of
Muddanapaili

for safe

13 Colour Handed over
6ranite Colour ! to concerned
Granite Blocks i VRO of
(ADP-M34 to i Muddanapalli
ADP-M46) I for safe
covered a i custody until
quantity of I further

13 Colour Granite Colour
Granite Block (ADP-M34 to

ADP-M46) covered a quantity
of 178.460 cbm,

Out of 88 Colour Granrte
Blocks only 06 Cclour

Granite Blocks covered a
quantity of 76.371 cbrn

available at site remaining 82
Colour Granite Blocks
covered a quantity of
998,989 cbm are not

available at site

5

Sy. No, 104
of

Muddanapalli
(v),

Santhipuram
(M), Chittoor

(Dt)

In view of the above you may file criminal case against the persons who theft
the seized property from the custody of VROs of concerned village and inform the
sane to this office for taking further course of action against the culprits.

While stand thus, in question of illegal quarrying in Kuppam constituency the
Director of Mines and Geology, Ibrahimpatnam vide Memo No. 2443g / EU?_0l7,dt:
11-01-2022 has constituted special teams. As such the special teams are inspected
the all illegal prone areas in Santhipuram, Gudupalli and Kuppam Mandals of
Chittoor District. In which the technicai teams again noticed unauthorised workings
at Sy.No.104 and 213 of Muddananapalli (V), Shanthipuram (M), Chittoor dist. The
inspection detaits are here under.

-' lro. oi T

s.N
o

Date of
Inspection Location:

Sy.

No.

Shanthipuram Mandal

- l- ---'-r

Volume , Description i

incbm , i

The said

Granite Blccks
handed over to VRO

of Muddanapalli and
02 Hitachies

{1.ZX370LCH-1, PIN-

oACH000966,2.
Kobelco Model-

SK38SHDLC.8,

Sl.No.YCH-80230)

handed over to
APSRTC Depot,

12-01-2022 Survey.No. 213,

120 49' 0.913" N

780 t9'34,43'E

I

60530 346

563283.

784456

2 i 19-01-2022 i =(,
o-
o
$
!

5

30

I

I

213

1 -T

"t tg_ot-2022 i 12r)48'52.996" N, 78'19'35,023" E
58

I

_l

t-

Contd. 1'd

,,:2:,'

I

I

sy, No.213 I I

ofr I

Muddanapalli i 
I(v), I 25.10.2021 i

Santhipuram I I

(M), Chittoor I t(Dt) | r

I

I

I

t
I

I

i
I

I

t,_ r
I

I

1

I

1
i
I

I

I

I

I
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4

5

19-01-2022
tzoq8' 52.75. N

780 tg' 28.98" E

12048'52.s01" N

78019'35.05s" E

r2o 48' 55.s8" N

78* 19' zz.B" E

120 48' 51.9G" N

78019' 22.68. E

t:3::

ADPM-136

to ADPM-

156

27 296.322

Kuppam and 01

Generater
(PowericaCPl25D5P)

handed over to 5H0,
Rallabuduguru

The sald Colour

Granite Blocks

handed over to VRO

of Muddanapalli,

further two
Excavators which was

seized earlier Hitachi
(l.zx370LCH-1,

SI.No.OACH-000524,

2. ZX370LCH-1,

SI.No.OACH-000400)

seized in this area

and handed over to
VRO of Muddanapalli,

but both excavators

have been theft frorn

the cuslody of VRO,

then we have catch

hold one excavator (

ZX3TOLCH-1,

Sl.No.OACH-000400)

during present

inspection and the
same detained at

APSRTC Depot,

Kuppam for safe

custody.

L2

14

16

TOTAL.II

IOTAL-l+ll

During the course of insPection the technical teams have noticed fresh

workings at above 5Y, No. 213 of Muddanapalli (V), Shanthipuram (M) noticed 140

Color Granite Blocks numberd as ADPF-183 to ADPF-322 covered a quantity of

L429.564 cbm and at SY No.104 of Muddanapaili (V), Shanthtpuram (M) noticed

192 colour Granite blocks numbered as ADPM-48 to ADPM- 239 eovered a quantitY

of 1924 cbrn at above 16 locations and the same was hand ed over to the VRO of

MuddanaPalli Village to safeguard the blocks. Even though handed over to the VRO,

this office technical staff regularly constant vigil on the abov e seized ProPertY due

to the some earlier seized b locks have been missed though under the custodY of

the vRos.

Further it is submitted that, as per records of this office, there is no Quarry

Leases granted in that particular area and cancelled all quarries and applications

which are filed in the above 5y.No.213 , 104 of Muddanapalli Village, santhipuram

Contd...4'n

ADPM.157

to ADPM-

t76
l9-01-2022 20 164.107

ADPtvl-177

to ADPM.

182

6 72.1826

ADPM-183

to ADPM-

194

t? 111.019

15 193.3688

19-01-2022

19-01-2022
120 49'05.43', N

780 19' 13.87" E

I

I I

ADPM-195

to ADP$4-

209

TOTAL-I

Y

10

11

13

15

I 1-01-2022 400.046

84.58122-Av2022

r46.{3322-0r-2027

93.59025-01-2022
s
o-
l!c
a!

1l
z

104

52.22625-01-2022

359.40905-02-2022

05-02-2022

200.686

1429.564

35

19

7

B

1

3B

6 92,593I

I

18

140

I

1 49'4.5u N

05-02-2022

78018'56.11'E

27.61" N

ADPF.183

to ADP-z17

120 49'4.5" N

7g0 1g'37.3" E

ADPF.218

to ADP-226

120 49',9.73',N

790 18' 43.21" E

ADPq-227

to ADP-245

12049'13.523" N

78018' 36.44" E

12c48'29.474" N

79018'55.584" E

ADPF-246

tO ADPF.

2s2

ADPF-253

to ADPF-

260

ADPF-261

to ADPF-

298

ADPF-299

tO ADPF.

304

ADPF.3O5

to ADPF.

322

780 19'

00.405" E

12s48',22.815' N

7g{}18'51.308" E

3353.514332

I

#

I

I

l

I

rl
[,T,;;;.;;I

I

I
i

II Ir
r..----r--

1e2 | rgzc I

I

I

I

I

I

I

I

I

I

I

I

I 12049'12.077" N i

i zgorB's0.35" E i
il

---

i

I

I

I i

i

L
I

I
I

I

I
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submitted that, "the District Collector, Chittoor vide Lr.No. E8/5764/2O14,
dt, 05-17-2075 informed the Chief Commissioner of Land Administration
vlde reference No. D3/77a/2077-14 dt. 3O-O5-2O72 has given clarificatlon
that any area recorded as Adavi in Revenue reccigds irrespective of their
ownership, shall also attract the provisions of Forest Conservation Act
7980 and prior approval of the Gavernment of India is mandatory for use
of such areas for any non Forest purposes and also informed ihat no NOC
shall be granted to the land in Sy, No, lO4 of Muddanapalli Village of
Santhipuram Mandal, Chittoor Distrlct for quarry operations as the land is
noted as Adavi".

In this connection, This office requested the Divisional Forest Officer, Chittoor
West Division, Chittoor to instruct the concerned Forest officials of Santhipuram,
Gudupalli & Kuppam mandals to keep strict vigil on the above said areas to curb
illegal quarrying and to safe guard the Forest lands. As per the Technical Staff
observations at the contended area, illegal quarrying is rampant and it is known
fact that it may lead to huge revenue loss to the Government exchequer. Further it
is submitted that, earlier this office cancelled all Quarry Leases and applications due
to the area falls under adavi in the subject Survey No. 104 and 213 of Muddanapalli
Village, Santhipuram Mandal. Hence, there is no Quarry Leases were in force in the
above area. In this regard the Divisional Forest Officer, Chittoor West division,
chittoor vide letter No. Rc.No,1L93/2020/T0, dt.18.11.2020 stated that "
Though the land is classified as "Adavi" in the revenue records, it is not a
reserved forest and also not under the control and the management of
Forest Department. However, any activity on this land attracts the provisions
of the Forest Conservation Act 1980 and also requires approval by the Govt.
of India".

In this regard, it is brought to your notice that, due to not availability of men
at unauthorized quarries while inspection, this office requested the concerned VRO'S
to enquire about the culprits who have conducted the illegal quarrying at above said
survey numbers with local villagers and also requested your office to furnish the
details of the culprits who have been conducted quarrying operations without any
permission from the Government vide references 2nd to stn clted. In this regard this
offce not received any information from your end. However again you are hereby
requested to turnish the details of persons who have been involved in illegal
quarrying of Colour Granite at above said Survey numbers so as to submtt to the
Hon'ble National Green Tribunal, Southern Zone, Chennar.

In view of the above. you are hereby requested to Rnd out the culprits who
has conducted the illegal workings in the subject area and inform the person/
persons who are indulged in such illegal activity so as to submit to the l-lon'ble NGT
and to take action against them and to give suitable directions to the concerned
Deputy Tahasildar & VRO's of shanthipuram Mandal to curb illegal mining activity in
your office jurisdiction as per the new job chart issued vide G.O.Ms.No.20,
Revenue (SER-II) Department, dt. 21-01-2016 and keep vigil on the illegal
quarrying of Granite in your office jurisdiction, otherwisc it will leads to the huge
revenue loss to the Government exchequer.

This is submitted for kind information and further necessary action in the matter.

Yours faithrully,

Asst.Directbr of Mlnes and Geology

cooy submitted to 
PALAMAN ER'

The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.
The District Collector, Chittoor for favour of kind information,
The superintendent of Police, chittoor, for favour of kind information with a request
to instruct the Station House Officer's of Kuppam, cudupalli and Santhipuram
Mandals to keep vigil on their office jurisdiction to prevent illegal quarrying.
The Divisional Forest offlcer, chittoor west Division for favour of kind information.
The Dy. Director of Mines & Geology, Chittoor for favour of kind information.



GOVERNMENT OF ANDHRA PRIIDESH
DEPARTMENT OF MINES & GEOLOGYT: IBRIIHIMPATNAM

Memo No;24438/EL/2At7 Date:11.01'2022

Sub: Establishment - Department of Mines & Geology. Ibrahimpatnam -
Inspection of all quarry leases and illegal prone areas and illicit
activities (quarrying) in Santhipuram & Kuppam Mandals of Chittoor
District - Work allotment to . certain Officers & Technical Staff -
Constitution of Teams for "MAHA CtiECK" - lnstructions * Issued - Reg.

. ****
The attention of the Deputy Directors of Mines & Geology & Assistant

Directors of Mines & Geotogy are mentioned in address entry are drawn to the
subject cited.

The following teams have.been constkuted for Inspection of all guarry leases

and illegal prone areas and also curb illicit activities (quarryingi in Santhipuram &
Kuppam Mandals of Chittoor District under tle supervision of Sri
T.tialasubrahmanyarn, ADM&G, Guntur who is presently working as ADM&G,
Ananthapuramu:

Team :I
SI,
No.

Name {Sarvasri) Designation

1 M. Ereshu Assistant Geologist, O/o ADM&G, Chittoor,

7 B. Sankaraiah Royalty Inspector, O/o ADM&G, Palamaneru

3 N.Srinu
Surveyor, O/o ADM&G, Kurnool who is
Dresentlv workinq at Olo ADM&G, Kadapa

ANilEXURE: V\I
-6Lr -

It is directed Smt H.Sunitha Bai,.$urveyor O/o Assistant Director of Mines

and Geology, Palamaneru to look after of Mineral Concession work 0/o
Assistant Diiector of Mines and Geology, Yerraguntla in absence of
Sri K. Prakash Babu, SurveYor.

Notel

Team :II
sl.
No.

Name (Sarvasri) Designation

I K. Raja Gopal Asst. Geologist, O/o ADM&G, Palamaneru.

) C.RamasubrahmanYam Inspector, O/o ADM&G, Kadapa

3 K. Prakash Babu Suiveyor, O/o ADM&G, Yerraguntla

Team IIII
sl.
No.

I,tame (Sarvasri) . Designatio.l

I D.Ramakrishna Prasad
Geologist, Olo ADM&G (

2 G. Srinivasa ReddY Royalty Inspector, Olo ADM&G, Kurnool.

3 A.Bhaskar Reddy Surveyor, O/o ADM&G, Palamaneru.

Cont.,.2

Note: It is directed Sri Asif, Surveyor Olo Assistant Director of Mines and

Cuoiogy, Nellore to look after of Mineral Concession work O/o Assistant

Directir'of Mines and Geology, Yerraguntla in absence of Sri N'Sreenu,

Surveyor.



:

I

Team IIV

st.
No. Name (Sarvasri) Designation

I T. Subba Rayudu Assistant Geologist, O/o ADM&G, Yerraguntla

2 K. Rajendra Prasad Royalty Inspector, Olo DDM&G, Nellore.

3 D. Ajitha Bai Surveyor, Olo ADM&G, Chittoor,

Sri T.Balasubrahmanyam, ADM&G, Guntur who is presently working as
ADM&G, Ananthapuramu is hereby instructed to supervise the above work and
submit weekly report to the DDM&G, chittoor and compliance report to the
Directorate.

The above individuals mentioned in the above tables I, Ii, III & IV shall report
before the ADM&G, Ananthapuramu by L1.oL.za22 and hereby directed to conduct
"MAHA CHECK" on all quarry leases and illegal prone areas of all minerals located
in shantipuram & Kuppam Mandals, chittoor Disilict and submit reports to the
DDM&G, chittoor, under intimation to the Head office. Further, the Assistant
Director of Mines & Geology, Palamaneru is hereby directed to provide necessary
arrangements to the above teams to conduct inspections.

The Dy. Director of Mines and Geology, Chittoor is hereby directed to take
immediate necessary action on the reports submitted by the above teams,

Therefore, the Deputy Directors of Mines & Geology, Kurnool, Kadapa,
chittoor, Nellore & Ananathapuramu, the Assistant Directors of Mines & Geology,
chittoor, Palamaneru, Kurnool, Kadapa, Yerraguntla & Nellore Assistant Director
of Mines & Geology (RVS). Kadapa are hereby directed to relieve the individuals
immediately so as to enable to attend above task.

sd/-v.G,VENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

To
SriT. Ealasubrahmanyam. ADM&G. Ananthapuramu.

Subba Rayudu, Assistant Geologist, 0/o ADM&G, Yerraguntla.
, Ereshu, Assistant Geologist, O/o ADM&G, Chittoor.
Raja Gopal, Asst, Geologist, 0/o ADM&G. Palamaneru,
Ramakrishna Prasad, Assistant Ggologist, Olo ADM&G (RVS) Kadapa.
Sankaraiah, Royalty Inspector, O/o ADM&G, Palamaneru
Ramasubrahmanyam, Rcyalty Inspector/ O/o ADM&G, Kadapa.
Srinivasa Reddy, Royalty Inspector, O/o ADM&G, Kurnool.
Rajendra Prasad, Royalty Inspector, O/o DDM&G, Nel[ore.
.Srinu, Surveyor, O/O ADM&G, Kurnool who is presently working at O/o

ADM&G, Kadapa. i
Sri (, p6g6uh Babu. Surveyor, O/q ADM&G, Yerraguntla,
Sri A,Bhaskar Reddy, Surveyor. O/o ADM&G, Palamaneru.
5mt H.Sunithabai, Surveyor O/o Assistant Director of Mines and Geology,
Palamaneru
Smt M,Madhavi Latha, Surveyor O/o Assistant Director of Mines and Geotogy,
ehiftoor.
Sri Asif, Surveyor O/o Assistant Director of Mines and Geology, Nellore.
The Deputy Directors of Mines & Geology, Kurnool, Kadapa & Chittoor for necessary
action.
The A$sistant pirectors of Mines & Geology, Chittoor, Palarfaneru, Kadapa,Nellore &
Yerraguntla.
The Assistant Director of Mines & Geology (RVS) Kadapa for necessary action.
Copy to the In-charge officer, Section 012 & D13 (Kadapa & Chitloor) for
information.

L

SriT.
Sri M.
Sri K.
Sri D.
Sri B.
SriC.
Sri G.
Sri K.
Sri N

TAPSISTANT

'Yrl
)

,65 -

:

:
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1. Sy.No 104 of of Muddanapalli (V), Santhipuram (M) Chittor District:-

2. Sy.No 213 of of Muddanapalli (V), Santhipuram (M) Chittor District:-

S.No
Date of

Inspection Location No of Blocks
Seized

Quantity
in Cbm

Remarks

(i) 7t-ot-2022 720 49',4.5" N

780 18'56.11" E

3s (ADPF-183
to ADP-217)

400.046
The said blocks are

handed over to VRO of
Muddanapalli, (V).

Further 01 Excavator
I,e. ZX3TOLCH-1,

(Sl.No.oACH-000s24)
has handed over to

the VRO of
Muddanapalli, Village.
Another one Excavator

I,e. ZXSTOLCH-1,
(Sl. No.oACH-000400)

has handed over to
the APSRTC Depot,

Kuppam for safe
custody.

(ii) 22-Ot-2022
720 49',4.5" N

780 18',37.3" E

9 (ADPF-218
to ADP-226)

84.581

746.433( iii) 22-07-2022
120 49'9.73" N

780 lB',43.27" E
L9 (ADPF-227
to ADP-245)

iv( ) 25-0t-2022
12049' t2.O77" N

78018' 50.35" E

07 (ADPF-246
to ADPF-252)

93.590

( ) 25-O1-2022
72049',13.623"N
780 1B' 36.44" E

08 (ADPF-2s3
to ADPF-260)

52.226

(vi) 05-02-2022
12048',27.61" N

780 19',00.405" E

38 (ADPF-261

to ADPF-298)
359.409

(vii) 05-02-2022
12048',29.474"N
78018',55.584" E

06 (ADPF-299
to ADPF-304)

92.593

(viii) 05-02-2022
72048'22.815" N

78018' 51.308" E

18 (ADPF-30s
to ADPF-322)

200.686

s.
No

Date of
Inspection Location No of Blocks

Seized
Quantity
in Cbm

Remarks

IX 72-0L-2022
12049'04.50" N

780 18',56.11"E
30 (ADPM-48 to

ADPM-77)
346.605

The said blocks are
handed over to VRO of
Muddanapalli and 01

Hitachi Kobelco
Model-SK3B0HDLC-8,

Sl.No.YCH-80230)
handed over to
APSRTC Depot,
Kuppam and 01

Generator
(PowericaCPl25D5P)
handed over to SHO,

Rallabuduguru

X 19-OL-2022
12049'0.913"N

78019' 34.43" E

3o (ADPM-7S to
ADPM-107)

283.563

xi 19-0t-2022
12048'52.986"N

78019', 35.023" E

58 (ADPM-108 to
ADPM-135, &

ADPM-210 to 239)
456.784

xii 19-O7-2022
t20 48',52.75" N

7Bo 19' 28.98" E

21 (ADPM-136
to ADPM-156)

296.322

xiii 19-Ot-2022
72048',52.501" N

78019' 35.055" E

20 (ADPM-1s7
to ADPM-176)

764.107

xiv 79-O7-2022
720 48',55.58" N

780 79', 27.8" E

06 (ADPM-177
to ADPM-182)

72.t82

XV 19-O1-2022
720 48',51.96" N

7BO L9' 22,68" 8

12 (ADPM-183
to ADPM-194)

111.019

XVI t9-ot-2022 720 49',05.43" N

780 19', 13.87" E

1s (ADPM-195
to ADPM-209)

193.368
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Lr.ilo. loL:*
S,r,

$uh :- tiins & lrinaralt - Pravenlhn ol illicit lraffiportstbn - B*ve}*pm*nt ol
Gov*rnm*nt Mineralresoutrc€s - cl-ordination & coop*rartion olhar
Dspartmentt - safe arslody ol vehicles along with minoral- requast - Hng"

Ref i G.O.Hs.tlo. 3SS, Tr**porl, Hand* 8 Buiklingr (Tr-ltl} Darsrtrnent, dt" I8{.tggt

rru{e }rarr* c€rrh hau of rhs vehtd€{r) M;f;'t$ffi,effi.,'f
nrEnerah $/ithout having RyaB prid tranrit form / lrxnrit Fa*e *ssued by th* sompatantautlurity ol
Mines * fi*nlcgy D€f*rtrrlgnt s5 requir*d under Rule 3{ of A P. Minor iilineral Conwselori Rules.
1*$6 a* pru*f nf peyment of e*ignisrage fee/lRoyalty" Hencr penalty ll*x tc be paid undsr Ruls 2fi of
AF&rMc Rul€&. Iffis" But tlre drirar ha* *xpree*ed hn in*bility ts psy th€ pc*alty-

ln thl* conn*c*iisn I umuH liltt to lafarm you that I am emfotmrcd undar Sub- Sedion Mof
Sectisn ?l o{tlra llliner ard illin*ral* {Bagulalkx & Oevs@men}Act tg57 and also undar dauae
(V) ot Sub Rub 286 of AF itotq Vehichr Rutsc t$g9.

Hsnce it ls requatled to keep ths rehisl*s b*arirg numbars given below togntftar wllh mireral under
yeiur xafe custody untill tlre psnalty iE collected {rom lha dela*lter(r}. Th*Vchlcle{r} rney h* rs.
lsassd only afier prcdxcing the relearing rr,rddrx irssod aitltrrly llraA*al Siroc*or of MIn+t t
$eo{ogy, Pslarnner or any o$icrr authorised by him,

Youre

Frorn.' Sr, . P, V*uu
Ss*t, Diraclor sl Minc* afid
p*t-tiiALEH.

{&qrk*{ S
BT.f,? ..'*, L

l1?s.

AFII} &E$I.$GY

To
*,l T

chanoaror" [*1tPt^, r. Dt lU-

",

al flllnsr

DraL

Scanned with CamScanner

{"

Nama of lhc Mineral\lehicle No"

1

2

3
(

{
1,

s

b

7

I

I
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?c?$v I:

PIirt

Sir,

ln this connection I would like to inform you thal I am empowered under $ub-Secliion

lv of Seition 21 at the Mines and Minerals (Hegulation & Development) Act 1957 and also

under clauss {V) of Sub Rule 1of Bule 286 of Ap Motor Vshicles Hules 1 989.

Hence il is requested to keep the Vehicles bearing numbers given balow logether with

mineral underyoursafe custody untiithe penalty is cotldcted from the defaulte(s).The vehicle(s)

may be released only after producing the releasing orders issued either by the Assl. Director of

Mines & Geology, Palamaner or any otticer authorised by him.

Sif Acc*ired cr Yours laithlully

rW

I L -(.-t* l- ,ur
AsstmiEii; ifi iYiri,r i'iYffi "*'I Palamaner, Chittoor 01. I

b.t

P//,.

L

I
Scanned with CamScanner

Sl.No. Vehicle No. Name of the Minersl

1 fi,,":,i'iiii ie trE D 5f -lD- inValVtrl ir- itlr3J frnorr'l'''l

2 r ) FYodurrjgr_, r{b: ol I

a- Q-ra- brr r, b

9
5

6

7 i

I

I

wfil
F.

Sub:-

cession Bules,
paid lnder Hule p6

the penalty.

st,

I

Relr

l/lffe have cateh

Floyalty paid trarrsit form I transil pass issued bY tho cornpelent au'

his inabililY ta PaY
of APMMC Butes,

L'16+
tJ

",,$ry[e 
v h {.,'r.

I

I
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Yours faithftllS

From

lr'{ . 5op,& fip," :'l'o n

Yr, $,,P!"'

sir' 
subi Minet - 

D'sT,.lrr'

ffffi ffi Hg;Fll'd.,: ;;fi {l,ii ffi f: riffit#':l
R'0f;' c'o'Mr. No. 3gg, Trnnsport, ttoads & Buildings (tr-[D Dept dr" 26-a6-ts9l.

.oOo-

ffix,ffiI$$,*:lt-t-*
rV

and slso ufldsr

. .H*!, it is requested to t 
"p 

gl y*r,irl1,l1rffi;fr}"#1fj:yrfi?#fi Ht
mineral under your -safe ctstody until the pt r{ty i
vehicl{s) may be ret,ias"a JA-yIno produciog tl"r*fr*ing-o-J*.issued cither by the Asst'

Directoi of ULes & Soolory. pAutno*o ot *y officer authorized by him'

)(v;l

,(,"

uJ

^1"
t .l

**!.

TN
hlines & GeologY

PAU{klA}lER, Chiuosr 0Bl'

Scanned with CamScanner

S.No

I
t u'. ?albJ

3
r.Jrrg5g, itlt1-

4

r* L,t",
I
,l lt ,rl r,tu5

6

7

(lrtr.
7

i r, ,t... L / *t fi8

II I

af Section 2t
clause{V} of Sub Rule I

i

i

i

l' z\\1ouH'' '
NiA il','iAlut JP;u' nltt'-coa4(l

,71 ,Jno $.**le,

r0
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Alt$lEXURB flii
GOVERNMENT OF ANDHRA PRADESH

ABSTRACT
Revenue Department - New Job Chart of the post of Deputy Tahsildar, which has become Gazzetted
Post recently, in addition to the existing Job chart - orders - lssued.

G,0.MS.No.20

1.

2.

ORDER:
ln the circumstances stated by the Chief Commissioner of Land Administration, Andhra Pradesh,

Hyderabad in his letter 2"d read above, the Government after careful examination of the matter hereby assign
the following powers and duties of Tahsildars to Deputy Tahsildars in supersession ofthe orders issued in the
reference first read above.

2. The Chief Commissioner of Land Administration, Andhra Pradesh, Hyderabad shall take
necessary action accordingly,

REVENUE (SER,II) DEPARTMENT

Dated: 21-01-2016

Read the following:

G.O.Ms.No. 463, Revenue(Ser.ll) Dept., dated: 07-12-2015.

From the Chief Commissioner of Land Administration, Hyderabad, Lr.No.

Ser.ll(1 )/233/201 0 , daled: 11-12-2015.

'1. Exercise of general control and supervision over the Mandal Revenue lnspectors, Village Revenue
Officers and Village Revenue Assistants and other subordinate special staff working at Mandal
level.

2. Review fortnightly tour diaries of Mandal Revenue lnspectors and Additional Revenue lnspectors.
3. Conducting of general enquires coming within the purview of Tahsildar.
4. Protocol duties.

5. lnspection of trees standing on Government poromboke land and prevent illicit felling of
trees.

6. lnspection of quarries and prevent illicit quarrying.

7. Conducting of Azmorsh

B. lnspection of Survey marks.

9. lnspection of village chavidies, assignment cases, alienation cases, Lease cases,
Encroachment cases, Waste Lands ( Assessed or Un-assessed)

10. Checking of village cash accounts and other important accounts maintained at village
level.

11. Fixing of kist centres / collection centres during kist season for collection of water tax.
12. Collection of land Revenue, loans, non agricultural assessment/one time conversion tax

and all other miscellaneous dues to Government if any.

13. Collection of dues pertaining to other department refened to Revenue Department for
collection under Revenue Recovery Act.

14. Scrutiny and approval of accounts prepared by the Village Revenue Officers, Revenue
lnspectors for Jamabandhi.

15. Verification of Births and deaths at Gram Panchayat level.

16. lnspection of fair price shops and Rice Mills as per rules.

17. Attending to the work relating to agricultural census/ live stock census.
18. ldentification of differently capabled ( Physically challenged) persons for grant of benefits.
19. ldentification of beneficiaries under various development programmes.

20. Duties under Girl Child Protection and Family Welfare.

21. ldentification and supervision of Housing and Indira Aawas Yojana (lAY) Schemes.
22. Conduct of enquiries under A.P. Land licensed Cultivators Act, 2011 and issue Loan

Eligible Cards(LECs).

23. Monitoring of lVlee-Seva applications.
24. lssue of income certificates as per Government guidelines.
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(BY ORDER AND lN THE NAI\ilE OF THE GOVERNOR 0F ANDHRA PRADESH)

J.C, SHARMA
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Chief Commissioner of Land Administration, Andhra Pradesh, Hyderabad.
All the District Collectors in the State.
Copy to:

The P.S to Prl. Secretary to Chief Minister, A.P. Secretariat, Hyderabad,
The P.S to Deputy Chief Minister (Revenue), A.P. Secretariat, Hyderabad.
The P.S to Prl. Secretary to Government , Revenue Department, A.P. Secretariat, Hyderabad.
SF/SC.

//FORWARDED: BY ORDER//

SECTION OFFICER
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